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LEGISLATIVE ASSEMBI.Y. 

Wednesday, 90th JI'ebruary, 1994. 

The Assembly met in the Allsembly Chamber at Eleven of the Cloer, 
Mr. President in the Chair. 

COMMIT'l'EE ON PUBLIC PETl'l'IONS. 

111'. PruldeDt: Under Standing Order 80 I hereby appoint to serve 
on the Committee on Public Petitions: / 

Diwan Bahadur T. Ra~gachariar, Deputy President, to be Chair-
man of the Committee. 

Sir Henry Stanyon, 
Hajj Wajihuddin, 
Raja Raghunandlln Prasad Singh, ancl 
Mr. Hurchandrai Vishindas. 

STATEMENT LAID ON THE 'j'ABLE. 

-

Sir .emy Moncrlell Smith (Secretary, Legislative Department): Sir, 
r lay on the table the information promised in reply to a question by 
Mr. V. J. Patel Rsked on the 11th February, 1924, regarding action taken 
l.y Government on certain Resolutions passed by the Council of State . 

• 
• 
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ELECTION 0].' A PANEL FOn THE ADVISORY PUBLICITY 
OOMMITTEE. 

The lhDourable Sir Malcolm Halle,. (Holn1:l Member): Sir, I beg to· 
Iuove: 

.. That this Asaembly do proceed to the election, in luch met.hod as may be 
approved by tbe Honourable the Pl'esident, of a ]Ianel of 14 members from WhlCb T 
IDembel'l of tbe AdvillOl'Y Puhlicity Committee will be nominated." 

'i'he motion "'as adopted. 

Mr. Prealdeut: AI! 1\ result of the decision just made by the House, 
I announce that nominations for this Committee wilt be received by th,' 
Secretary up to 4 0 'Clock on the afternoon of Friday, the 22nd }4'ebruary, 
and the eleotion, if necessary, will be held in this Chamber on Wednesday,. 
the 27th February, the method of election being the same as in the CRS(,' 
of other Standing t"'.ommittecs 

DEMANDS FOR SUPPI4EMENTARY GRAN'i'S. 

The Honourabl. SIr Bull Black." (Finance Member): Sir, I beg-
to move: 

.. Thae for tbe amount IIhoWD against each head of demand in colnmn 2 of the state-' 
ment entitled • Schedule uf Supplementary demand. for grants for expenditure of the-
Central Government during the year 1923·24' , he substituted the amounts ahown 
in column 4 of the RamEl statement, the difterence indicated in column 3 being the 
amount of Supplementary grant required under each head of demand." 

I should like, first of all, to make two alterations in the figures in the-
Statement which, unfortunately, has gone out in an incorrect form in two. 
instances. Under, item No. 10, the amount of the Supplementary grant in 
column 8 should be Us. 58,29,000 iDiltead of Rs. 60,70,000, making the-
total in column 4 in that case R8. 8,61,27,000. In item No. 80 on the-
same page, the amount asked for 8S a Supplementary demand should bo· 
Hs. 8,96,000 making the total ,in column 4 Rs. 10,57,000 and in the ex-
planation the words .. and thtl purchase of a Petrol Fire Engine for the 
Agricultural Ucsearch Institute, Pusa .. should he omitted. That is a grant 
that has been includrd in the original estimates for next year and it ill b,\-
mistake that it W8S put into the supplementary cstimateA for this yAar. 
'I'hat makes the final total on page 2 instead of Rs. 1,28,05,000 .. 
Rs. 1,20,49,000 in column 3 and in the next column Rs. H},46,79,OOO. 

The House will see that the total amount of Supplementary demands 
for which we are asking is R8. 1,20,49,000. But I IIhould like at oncc' 
to explain that that does not mean that we require for the purposes of OUl" 
t'xpenditure of the year 120 lakhs more than we origillally estimated. 
The contrary is the case. On civil votes we are assured of an appreoiablf.' 
foaving ,.. compared with the amount we originally asked tor. But we 
('orne forward with this Supplementary demand- because, under thelle 
J;articular heads, we require Q. larger amount lmder the voted portion of tho-
demands than was voted by this House 188t March.. That is to !lay, we 
have exceeded in these casell the amount appropriated by the vote of thiR 

• House for the pUrpOll6 of expenditure. The explanations of the eXCCSRef! 
Dro variouR. In a good many cases it is purely " formal entry. For 

( 822 ) 



DBKANDS .. OR StJPPLlDlBNTABY GRANTS •• 

f'xample, in the biggest item of all, the Indian Post and Telegraph Depart-
ment, where we a.re asking for Rs. 58,20,000 more than the orig.inaJ demand" 
the true faat is that... we bave made an appreciable sa.ving on the money 
voted by this ~  llut 110 lakhs of what the House voted for under 
the head of Pensions have been trans.ferred to the Post a.nd Telegraph vote 
in the ~ to make the J10st and Telegraph Department accounts com· 
mercial. Similarly, 81 lakht; which were provided under the head of 
StJUIlPS in the original ostimates, have been transferred to the Postal 
vote. So that, those two items alone mak£-! 61 lakhs which ara being 
saved under t·he head of Pensions alld Stamps, respectively. But we' 
want the vote of this House to the expenditure of 53 lakhs in order that 
we may have Ruflicient money under the voted portion of the Post and 
Telegraph Department to cover our expenditure. It is a formal question 
t)f ~ powers of appropriation of this House. We ca ~  spend, money 
out of the voted portion of the Post and Telegraph Department vote without 
the vote of this House even though that money has beep provided under 
another h(lful, in spite of the fact that, instead of our really requiring 53 lakhll. 
~ ra, we have as a. matter of fact, saved 61 lakhs of other voted expenditure 
in 'addition to a slI.v.ing of 51 lakhs in non-voted expenditure. We are really 
1[; lokhs better than our anticipations. But none ~h  less, we have to· 
come to this HOURtl for a vote of fi8 lakhs under the head Post and Tele-
graph. 

Sevtlral of the other items 1n this Schedule represent simply easel! 
where the money has been transferred from a non-voted to a. voted head. 
It happens that a pa.rticular post, which at the oeginning of the year wu, 
filled by an officer whOlle salary .is non-voted, is during the course of the' 
year filled by a 811ccessor whose salary is voted. That accounts for th .. , 
transfers under several of these hend!! and of course does not mean any 
additional expenditure when both voted and uon-voted heads are taken into· 
tl.ccount. In 8. good many cases, for instance, in 19, Survey of India, where 
we have asked for Us. 8,26,000, there is a sBving of 1 lakh and nearly 78· 
thousand under the non-voted portion. It will perhaps be most convenien. 
if I leave the explnnat.ions under each head to be made as the head comeA 
forward for discussion. But I 'sholl refer particularly to two items, Nos. r 
and 14. In both those rases cuts were mad(l during the voting of the 
demands for grants by the ~ , but the' Government have not been 
able to reulise in full the ('uts that were then made. Those in the House' 
..... ho wore Members of the last Assembly will remember that the estimot.s 
for this year were introduced under conditions of some diffioulty. We-
received the Heport of the Retrenchment Committee in three or four instal-
ment§., during the month of !"ebnlary . We had to prepare our volume of 
demafids for grants in time to have it printed and placed before the Housfl 
early during the month of March. We had not time to include in that 
volume the reduct.ions that we hoped to effect 88 the result of t,he Ret-rench-
ment Committee's Report. We had not even ourselves time to consider 
the RetrtIDchment Committee's Report in detail and the Government. it 
will be remembered, decided to make a general cut on the assumption tllat 
they would accept all the Retrenchment Committee's proposals hut would' 
have toO leave 0. ar~  for the lag that would naturally occur in giving 
~, cc  to those rctrcnchm!;lnts. Under the head of General Administration 
R (lilt of five lakhs WBS made by the Government in oonsequence of the 
Retrenchment Committee's Report. It was distributed by the Government 
to the e1Ctentof RR. 1,80,000 nnder the head of non-voted and Rs. 8,70,000 
under the head of voted. The estimate in that oase, as originally framed 
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.by the Government, amounted to Re. 1,15,18.000 of which B.s. 87,58,000 
was non-voted and Ha. 77,60,000 was voted. After the cut made in accord· 
unce with the Hetrenchment Committee's Report, the figures became: 

Non-voted • 

Voted 

Tota.l 

lh. 
~ ,  

ilJ,UO,O...o 

},lu Itl,OOO 

"fhe Assembly deoided to make a further cut. and of course it could only 
he in the voted items. 'l'his reduced the total estimate to its. 1,06,18,000 
of whi(lh Rs. ,~,  \\'u non-voted and lts. 68,00,000 was votL>d. Our 
revised figures amount to .. total of Its. 1,00,57,000 of which Rs. 85,56,000 
ill non-voted and Rs. 74,01,000 voted. 'i'here is a net excess therefore over 
the total estimate 88 finally passed by this Houlle including bot.h the voted 
and non-voted items of R8. 4,39,000. But IlI:I large part of the saving hu 
been secured under non-voted we ha.ve to (lome forward and ask for a sup-
plementary estimate of Rs. 5,11,000.- We have, in fact, secured not only 
the whole RI'I. 5 illkhs saving which we undertook to try to make in accord-
ance with til\! Retrenchment Committee's Heport, but in addition a further 
Us. 6l,OOO towards the cut of Hs. 5 lakhs made by the ASllembly. We han 
really done better than thM. beMUse RII. :n,()OO represents the transfer of 
vott'd expenditure from ot.her he'¥is to this head. So we have really sa.ved 
on another head un additional Rs. 21,000, and Re. 87,000 represents a 
Kpecial payment made to the Government of Bengal in respect of work done 
by the Bengal Secretariat on behalf of the Ct'ntreJ Government Bince t·bl! 
refonns were introduced. So, on a true comparison with the figure of 
Es, 105·18 la.khs &!! originally passed by the Assembly it is Rs. 108'99 lakhs : 
-that is to say, we ha ~ st,cured in fact RI';. l·HI lakhs ~ar  the Rs. 51akhs 
asked for by the Assembly. I think the House will remember that, when 
these cutR under tbe hea.d Customs and under the lu.-I8d General Adminiska-
tion were made by the. Assembly, the GO"fernmtmt stated that they could 
not regard' the (1uts as Likely to be secured in the' special circumstances and 
'in the Budget estimate a provision of Rs. Q lskhs for probable supple-
mentariell under these heads was included. In the case of the Customs 
it will be sceD that we have secured Hs. 97,000 out of the Uti. 4 lakhs cut 
made by the Assembly. We did not feel justified in pressing a further 
f'sving under CUlltomS because we felt cODvinced that any Blitempt to do 110 
would really be a boomerang, because we -should 1080 much more in customs 
r c ~  not collected by effecting th086 (nIts tJum. we could sav,e.by not 
Hp('ndmg money on people to oollect lIUStomS, I thmk those two IttIDS are 
the On1.,R which nced a general explanation from me. In all casell where 
there hall been new expenditure of any kind not included. in the original 
fllltimates the matter h&!! Leen before the StBndingFinance Committ(-le and 
the Standing i a c~ Committee have in all CBSes approved' of the action of 
the ~  in the matter. I beg to move the motion standing in my 
name. 

lIr. E. aama ~ (Madura and Ramnad cum Tinnevelly: Non· 
Muhammadan Rural): With refer('!nce to the motion standing in my name, 
namely: 

.. That the consideration of the Supplemental')' Grant, be adjoul'1llld and taken up 
.fter tho pre.eatation of the bUdget on the 19th FebJ'uary 19M," 



DEMA.NDS POllSUPI'LlUUilNTARY ~  

I have to mention that I was impelled to give notice of this amendment 
because I had knowledge of this motion being Ulade ~a  only ,about 
40 hourli back . 

Xr. Presldent: Will the Honourable M.omber speak a little louder? 

Mr. K. ltama Aiyu,ar: 1 had notiee of this motion being made to.day 
only about 40 hours back. In fact, I tried with the figures available to 
~  the whole subject. Perhaps, consideruble help would have been given 
by Lhe Honourable the :l<'inance Member if I hud written to him and htl 
had iutim"tt.ld his answers to the inquiries. However, all my friends feel 
that at this late hour, just before the budget, it wiJl. be inconvenient to 
prells this motion to 110 division now. But I propose to point out against 
-each item the difficulties I have to accept it and in that view I do not 
propose to press this amendment for adjournment of the debate. , 

Mr. Pzealdlllt: Diwan Bahadur M. Harl1uchandra Uao. 

CUSTOMS. 

])lwan Bahadur •. Ram,chancira lbo ·(<lodavari cum Kistnu: Non-
Muhammadan Rural) : I beg to m6ve that the gra.nt under the 
head . 

Jlr. ][. ltama Alyangar: Sir, I want to speak on items 1 and 2, Customs 
nnd 'l'axes on Income. 'I'hough I have not given speeial notice, .1 want trO 
. oppose them. 

Mr. Pru1clent: 'l'he Honourable Member. has not given a.ny notice of 
J·eduction. Therefore I calltld upon i~a  BahBdur Ramachandra Rao 
to move his motion. The HOlloumblc Member is quite entitled to speak on 
the general motion just moved by the F'inunce Member if he chooses, but, 
as he sat down at the tlnd of his remarks, I called upon the Mover of 
the next motion, standing in the name of Diwan Bahadur Ramachandra 
Rac. 

Mr. E. :i.ama Atyangar: I want your permission to speak. 

Mr. Pzealdent: The Honourable Member does lIot require my permission. 

Xl. K. Rama Alyan,ar: I should just like to suy a few words on items 
1 and 2. I mUlit point out that even during thl;l last year's discussion 
it was brought to the notice of the Government by the H.onourable Mr. 
'Ginwalla, whose presence is not now available for us and who has ~ 

doing considerable work in this matter, that the question of the general 
expenses of the administration was a serious concern of the non-official 
members Bnd that whlm Resolutions were passed it ~  with great difficulty 
that they were and that the ~r  were not willing to aJlply them-
selves to the c~  that were recommended though it should bc quite possible 
for them to do so. I do not propose to dl,tain this Assembly with respect 
to the other items hC'..re, which, as has been pointed out, are pither mere 
adjustments or are neces8ary expenditure th"t had to be iricurred, 
us the Government hud no previous knowledge' of the circums.tRnces 
~ i g up; but as regards items 1 and 2, namely, the demand under the 
head Customs and the demnnd under the hcad Taxes on Income, I want 
'to place my views before the Asaembly ODd I want to (loDtendt.hat those 
~  OUiM not to be .llowed. In fact with respect to Custom"" it is true 
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that the Honqurable the Finance Member pointed out at the end of the 
discussion last year that it would have been very difticult for the (l')vern-
ment to give effect to a large cut that was made by the Assembly. But 
I ha.ve to mention that in spite of the fact that he has mt'ntioned to us 
to.day that the Retrenchment Committee's reports were received in parcels 
and they could not give effect to all the recommendations nor could they 
iully realise the effect of the recommendationR at that time, I beg toO urge 
that, in reRpect of t,he recoOmmendations made by the Assembly, this 
Government ought not ordinarily to be pt'rmitted to go behind them simply 
(,n a ·mere statement that they could not give effect to them. 1 know that 
the expenditure of the Government has been /,rt'Owing by such leap" a ~ 

bounds that nobody administering the several branches of the administration 
ever took note that they were renlly considerably increasing the expenditurl 
without the means for the same. But the experts that formed the Retrench-
ment Committee were eAsilv able to SliOW that there WAS considerable 
wrong and excesll expenditur;' which should be cut down. We see it to-day 
that to· a large extent the main points that Wflre placed before the Gov-
ernment by the R r ch ~  Committee were found to be quito correct 
and feasible and I have no doubt ~a  in the course of this year it wilT 
be possible to mali:e further retrenchment in th(l variollR depart-
ments in the directions indicated. I want to read out to this 
Assembly the remarks of the Committee noted at page :alB of the Com-
mittee's Report with respect to the Customs Department. They SAy: 

.. If the reeommendationl made in paragraph 19 of our Report on General Adminia·· 
toration are adopted there should be a laving of RI. 47,000 in connection with the pon 
of CommilSioner of Culltoma, Bombay, bpt having regard to the importaDoe of main-
"'ining the revenue we do not recommend any further reduction. At the IllUDe time 
we t.hink that. t.he strength and pay of the staff. at the various customs houles Ihould 
be examined with a view to pouibJe eoonomiH." 

Mr •. Pnlldat: Let me interrupt the Honourable Member for a moment. 
1 want a little more information from the Government before 1 can allow 
.peeches of this kind on a demand for supplementary grants. The supple. 
mentary demands are, I understand, of different characters, some of them 
being merely book entries and otht1rs covering actual expenditure on specific 
subjects. I cannot allow the debate to roam over the whole area. of the 
. Budget, but only OVf'r h ~  specitic subjed.s for which ~  is nmy 
asked. 

The Honourable Sir Bull Blackett: I may perhaps explain that in the 
present case it is rather diffioult to say that any specific item comes up 
because what has happened is that the estimates &8 presented to thtt 
House last year providl1d for a. total voted expenditure of Rs. 66,17,000. 
The Assembly made 8 cut of 4 la.khs. We have b(lfm unable to r a~i  that 
cut in full. It meanA tha.t over the whole of our voted expenditure on· 
Customs we have not been able to reBlise the specmn savings mentioned. 
Undoubtedly there is provision in this estimate on account of the cost 
of the' post of Commissioner of Customs, Bombay, beca\lse the IIct1Htl 
moment at which we have been able to effect the retrenchment recom-
mended by the Retrenchment Committee W"as delayed beyo!Jd the. 3ht 
March, rn2S, and I think &8 1\ matter of fact has no.t actually amved, 
though it will in a few days. 

Mr. ~  I wanted to satisfy myself that the Honourable Member'!,!, 
speech was relevant to the debate. ·The Honourable Member is in order_ 
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Kr. It. Bama Aiyansar: I did go into the lnatter as well'as I could 
to understand the situation Bnd my impression was that the whole of the 
matter hud to be brought up before the Assembly. As I said, that was-
the remark made there. 'L'urning to page 76 of Vol. IV of the 'Assembly 
debates, I find in the answers given with respect. to paragraph 19, General: 
Administration, which is referred to in what I just now quoted, that no 
attempt has been made to carry out the instructions given in paragraph 19. 
1'hat has been just now said by the Honourable the Finance Member. But 
the latter portion says: 

.. At the aame time we think that the strength and pay of the .taft. at various 
customs houses should be examined with a view to possible economies." 

I do not find any statement made in the reply given by the Honourable 
the F'jnance Mtlmber thnt any such economies were tried to be eB'ected 
bnd 1 do not think they have been. But I want to point out that, while 
this ~  the recommendation of thc l{ctrcnchmcnt Committee, in the 
demands for grants JJlaClld' before tlie Assembly we find under Customs in 
page-1 that actually the argument that has been advanced by the Honour· 
able the Finarictl Member, namely, that there may be a leakage of customs 
revenue and theref..>re we have to strengthen the staff, would nof; hold' 
good. We find here that the expenditure has run up from 64 lakhs in 
H121·22 to 67 in 1922·23 and to 76 in 1923·24. The voted expt:1nditure has 
l't;msiderably increased. From 58 lo.khs in 1921·22 it grew to 64 lo.khs in 
1922·28, original estimate, and 61 lakhs revised estimate. But what was. 
claimed is 66.86 lakhs. Instead of Bn attempt being made to effect 
~,c  what we find is that there is aJready a provision made for an 
additional fivtl lakhs odd in the budget itself. I am speaking only on the' 
demand presented to the Assembly because I have ,not got the later' 
figures. Actually, therefore. there was 8 demand for 5 Jakhs and odd 
t'xtra, of which only 8 portioQ was cut out by the Assembly, and what 
is practically now asked for is the restoration of the whole amount with the' 
exception of about Rs. 75,000. It is impossible to imagine that this cut 
f'ould not have been made, especially becauEle I find that thc extra pro· 
vision is asked for only in 1928·24 over and above the revised estimate of' 
:1922·28. It is not actually a question of retrenchment. It ill ., ~ i  of' 
making a new provision. All we find is that 5 lakhs more are sought to 
he fIIpent and not that YOIl find it difficult to make any retrenchment. Let 
me mnke my-point clear. In the revised estimate of 1922·28 we find the 
expt'nditure under the voted head put down at 61·00 and the estimate for' 
tha current year voted is 66.86; so tbat we actually add to the expenditure. 
It is not a question of retrenchment. What I beg to submit is that the 
Assembly's old Resolution cannot ensily be turned down liko that, and-
in theRe matters I want the ASFIembly to be ~i  credit for having con· 
bidered this matter, efllpecially after the report of the Retrenchment Com·· 
mittee upon which at leallt they should be allowed to baRe themselves. 
rt might he RNd that the irresponsible non·official members want to cut 
down expt'nditure, And thllt the l'esponllibiJity rests upon the IIhoulders 
of thollEl who work from Yl'n.r's end to yeAr's end. But th80t question doeR 
not ariRe in thill C8oREl. It ill a faot th80t t,hc-l opinion. of the AIIRp.mbly hllR 
been treated with fIIcBnt courtesy. Mv objection is to passim' this demand 
M'AinRt-, thfll RpRolution of th,. AAAemhly flRRREld laRt year. Of COnrREl I do· 
not meAn to SRV that the Fino.nce Com,mittee has not t,ried to follow the-
l'xnlR.n"tionA !tiven. but r do want toO sav that in slIeh CRlleA, which involve-
vetoing the Resolution of the Assembly, they Rhould rAther not do it and" 
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should place the matter bofore tht) Assembly again. So muoh for the 
. Customs. 

But I am more concerned, Sir, with respect to the second head 
nnder whieh an amount is being asked for, namely, Income-tax. 

IIr. Prealdent: It would be more orderly to deal with these demands 
separately. I propose t,o put the question in tOe form of an ordina.rv Budget 
motion, DI\mely: " 

"'fhat a supplementary demand not exceeding Rs. 3,03,000 be granted to the 
-Governor General in Council to defray the chargea which will come in canrlle of pay· 
ment for the year ending the 31st day of March, 1924, in respect of Customs. II • 

And in that Cllse I think thut the Honourable the Finance Member 
should ask leave to withdraw . .. 
The Honourable Sir Bun Blackett: I am quite prepared, Sir, if it is 

for the convenience of the House, to withdraw that motion and to IWcept 
your suggeRtioJJ which seems to me to be a ~r  valualile one. 1 beg for 
lellvl'! to withdraw my motion. . .. 

'J'he motion WIIS, h,\" ~ ~ of the Al>st'Ulbly, withdrawn. 

Kr. Pruldent: The quest,ioll is: 

" That a supplementary lum not exceeding Ba. 3,03,000 be grant.8d to the GoverllOl' 
,Heneral in Council to defray the chargeR which will came in COlIrae of payment 
for the year ending the 31st day of March, 1924, in relpect of • Cust.oml '. II 

Dr. H. S. Gaur (Centrlll ProvinctlK Hindi Divisions: Non-Muha.mola-
dan): Sir, before t.his motion is put to t,he vote I invite the attention of 
the Members of this House to the prooeedings of the Finance Committee, 
pages 84 Bnd 85, parllgrBph 5, which reads as follows: 

'. Supplement.a.ry grant of Ba. 89,000 required to meet drawback of custom. dut7 
levied on conlignment.s of Bugar shipped by the Ofticer in charge Expeditionary Forc8I, 
Canteen8, A. S. C. Bombay, to British troops inM8IOpOtamia, Egypt and Balonika." 

ThisgrsDt was discussed at considerable 16ngth and on a vote being taken 
the Committee wB!lfound to be equlllly divided. I would ask the Honour-
able the :FiruUlCle Member to jURtify this ~ little Ulore fully, because the 
.Final1ce Committee was equally dh'ided upon the subject and it was not 
satisfied about this item. 

Sir Oampbell Rhoda (Bengal: European): Sir, the explalliltion given 
us for this extra grant of three ~ h ~ that the full cut of four lakhs made 
by the Assembly cannot he realized. 'I'he Customs Department, I should 
like to inform our friend, is ':)Oe of the largest revenue-eanling departments 
of the Government of India, I huvp. Iltudicd this question during the month 
of Decmnher very closely in Calcuttll, and I have come to the very definite 
conclusion that the Custom,.; will hHve to spend more money Ilnd not leAS 
if they IIro going to bring in a large revenue to the Goveqlment .of J ndiB, 
"!'he new heavy duties that have b(llln put on have put Q great stram OIl the 
present, stuff, 'hoth in thE' matter of the time involved in nppraising goods 
Bnd ahlo in the capacity of the present staB forappraisiDg the goods i~ suoh 
,Il way lUI to inflict DO hardship on the importer fwd at the same time to 
'get the greatmilt benefit possible for the customs revenue. 1-hav$ known 
11 case wbpre a ~r  lorge sum of money has been lost to the customs owing 
to under-valuation. One was brought to my notice where goode whose real 

~  . was Its, 5 8 ;Vard have heen a ~ c  through tho customs at eight 

., 
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annas. I therefore submit, Sir, that, if we are going to geli the full benefit 
from these high duties, WI) shall have to augment our present stuff, pay 
th"m more, and to see that we get really efficiflnt service from them. 

The aODOuable Sir ~ i  Blackett: Sir, in r gar~ to. ~  question put 
by Dr. Gour, I sh.ould hke to say at once that nothing IS Included in the 
supplementary estimate for the purposes of that payment. In view of the 
a ~  that the tStanding l"inance Committee were not able to make a recom-
mendation ou the subject, the Government did not think it desirable to in-
,,!ude in this supplemt.:ntary demand auy provision for the payment in ques-
tion. In regard to what t.he first speaker said, I would like to draw his 
attention to the fRct that the estimute, as presented by the Government· 
to this  House n year ago, was the estimate which had been under consider-
ation by the Retrenchmcnt Committee, and that it was in respect of that· 
estimate thnt they suid that, apart from two particular points mentioned, 
they did not recommend a ~  further reduction. In regard to the two par-
ticular points mentioned, I have already stated that the question of the· 
abolition of the post of Commissioner of Customs, Bombay, is just ap· 
proaching settlement; it is connected with the establishment of a Centrar 
Board of Hevenue lit headquarterR and other recommendations of the Re-
trenchment Committee, and, aR soon as the Bill which is now before the 
House is paRsed, we shall be in a position to give final effect to that part. 
of the Retrenchment Committee's l'l'Oposllls. An examination into the· 
strength and pRy of tho stuffs of the vnriouR Custom Houses is now about 
to be undertRJren by the Centrlll Board of Uevenue. Some examination 
WBS made laRt Wllr, hut it WitS decidtld thnt it would be better to leave the 
whole question "over for 8 little, to be t'xamined in connection "'ith the cen· 
tralization of customs work which is going on. 'l'he customs administration 
is, ns the House iR awure, being grnduBII.v transft'rred to a central organi· 
zation, and the agene." of the Local Governments is, where possible, in im· 
portant CUReR being dispenRed with. I would like nlso to RSlmre the Houso 
that we did not neglect their expression of view t.hat we ought to mak(; " 
further cut of 4 laIchs. Immediately after that vote was passed by this· 
House, mv Honollrahle Colleague, Sir Charles Innes, who was then in 
charge of the Customs Department, ordered an inquiry to he made of all the 
customs otticers as to what retrenchments they could make with 8 view to· 
a ~ this cut, and (lCrtain small retrenchments were made in consequence, . 
but it was st8t,ed very definitely that further retrenchmonts could not be 
made without risking a loss of revenuo. As Sir Campbell Hhodes has 
pointed out, it is only natural, and I BIU afraid uJlRvoidRhle, that the cost. 
of our cllstomll liw:ninistration should tend, with duties 6s high as they lire 
at present, to ri"e rather. than to fall. HumfID nature is such thnt, if yOIl 
have a. very heavy duty on nn articlt) , hic~ i~ is f.airly easy to bring into tho 
country, attempts will be mnde to bnng It In WIthout payment ~ .the f,1I11 
duty or without payment of any duty, an<l; ~  the trade ~  fauuhar WIth 
the posllibilities in thn.t direct.ion, so. the .vlgllanc.o of h~ ~ Depart· • 
mont r(>quireB to h~ Increased. WIth hIgh duties, It IS very. dlfficul t to 
prevent a , ~c  III ~  elise of the CUPot,omR Department to nae. ~ r 
do not think tliat the Increase bas bflen vory much out of proportIOn If 
you consider the very heavy increase of duties thnt were madfl in ~ 
imd 19'22.28. The total Budget estimate in 1922·28 WH.I\ 67 lakhs, and the 
revised estimate was 70 18khs. Our expenditure this year will be approxi. 
mately 75 ]alb8. It is true that the amount of revenue that you collect· 
varies with the season; but w,e al'e coUecting over 40 crores of revenue at 
u cost of 75 lakbs, that is, I believe nearly double the amount of revenue 
that we were collecting 2 or 8 years ago under the head of Customs. I do-
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l10t think therefore that the Government can be accused of an undue ten-
. dene:v to spend money on the Oustoms Departmeut, and I think t.bat both 
the House and the Government ought to be very careful Dot to risk losing 
large amounts of revenue by being too economioal in their provision for staff 
-for collecting that l"evenue. 

Mr. President: 'fhe question is': 
.. That. • aupplem/lntary Bum not exceeding Rs. 3,03,000 be grant.ed to the Governor 

·General in Council to defray the charges which will come in COUrlle of payment durinl 
.the year ending the 31st day of March, 1924, in respect. or· Customs.' .. 
'J'he motion w"s adopted. 

TAXES ON INCOKB. 

Mr. President: The question is: 
.. That a supplemeDtary sum not. exceeding RII. 5,23,000 be grant.ed to t.he Governor 

-General in COUDeil to defray the charges which will come in conrae of payment duriDI 
.. he year endinl the 31st day of March, 1924, in respect of • Tuel on Income.' " 

Kr. E. Bama AiY&Dlat: Sir, I wallt to meution my difficulty in con-
nection with this matter also. I feel that sufficient attention has not been 
,paid to keep the t!xpenditure under control. The recommendation of the 
Retrenchment Committee in respect or this Departrmlllt, "ppCllrs on page 
219 of their Report, and ,they were vcry oareful to say that they did not 
intend to reduce the expenditure proposed because it was a"revenue-secur-
ing Department, but they do say: 
.. Having regard to the importance ui maintaining the revenue, we do not. recommend 

.any further reduction in the clltimatea uf t.his Department for 1923·24 .1 compared with 
the current year's estimates." 

I must explain why they ldt it like that, because we find that even before 
1928-24 the expenditure had been rising. We find this at page 0 of the 
Liat of Demands, and we find that in 1921-22 the expenditure was 
Rs. 1,68,000 non-voted and 21 lakhs voted, and during 1922-23 was 
Rs. 2,75,000 non-voted and Rs. 44,80,000 voted, that is, the Budget, esti-
mate; and the revifwd estimate was Us. 2,00,000 non-voted and Rs, 41,88';000 
voted, '"so that what they meant apparently was thut they did accept 
the revised estimate and they said, 
.. we do not recommend any reductioD in the Gltimat.es of this Department for 1923·24 
.. compared with the current year'. estimates." 

If the revised estimate is taken into consideration, it will be Its. 41,88,000. 
If the original estimate is taken into consideration it will be 
Its. 44,80,000. 

Mr. Prealdent: 'rhe Honourable geptlemall is going over the whole field 
,uf Income-tax ooministration. As fllr as .1 understand. the debate on this 
demand for Re. 5,23,000 is restricted strictly to payments to Local Govern-
ments for Jlart services of their staff in income-tax work, Ilnd therefore the 

~  subject under discussion is that-unless the 'Finance Member I1ssures 
me that it is wider. ~ 

'!'be Honourable Sir BuD Blackett: The answer to the Honourable 
Member's question is this. 'rhe only re880n for the supplementary csti-
mate is the special payments referred to in the UemarkR column. 

141'. Prelldent: In that case.the deba.te must he restricted to thnt. I 
must draw the Honournble Member's, attention to the foot that he is trying 
to BDticipnte the debate which will come on in March." 
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Mr. E. Bama Alyangar: I would like to know from the Honollrllble the 
~ i c  Member if the provision made for such payment has been exceeded. 
r find thnt there is provision made for payment to l.ocal Governments in 
the previouy Budget. HBS that been paid completely us per figures or has 
that money been allotted to other expenditure and you want the extra 
.amount now for this purpose? I would like to be answered. 

Mr. A. B •. L. TotMDham ~ r, Board of Inland Revenue): May I 
.explain, Sir, that this demand is neccsyitatcd 1IQ1ely by the fact that the 
arrangement for the payment by the Central Government for work done 
.by the stail of Pro'Vincial Governments was only arrived at in July last. It 
was only in July lust that un arrangement made with the various Provincial 
Governments was placed before the Sto,nding J!'inance Committee and 
.approved by the Standing Finance Committee. Under that arrangement 
.a certain percentage of the net income-tax collections in areas where work 
is still done by the ltevenlle Department is paid to the Local Governments 
as remunerat.ion for the worl, done by their Revenue Departments. Owing 
to the fact that this arrangement. had not been eome to, and that it was 
not known what arrangement would be come to, when the Budget estimate 
was framed, unfortunately there was a r~  large under-estimate of tlHl 
amount t.hat would be requirpd. I think it waR' 11lso possibly overlooked th'lt 
we should have to make two year8' R~ i  Had' WI' not had to make 
t.wo years' }lll.,vments Ht tlw Kallle time owing to this delay, t,he Budget; 
-provision would have been sufficient. '1'he entire Budget provision has 
been exhausted and has been devoted, I may inform the Honourable 
Member opposite, to the purposes for which it was provided. We have 
alBo met a very large proportion-nbout half--of the deficiency from savings 
under other heads. It ~a , therefore, he said that we are not eoono-
:mical. There still remains, owing to the circumstances to which I have 
referred, a sum of about Us. 5 lakhs, for which we are now asking. I hope 
that the explanation that I have given will satisfy tbe Honourable gentle-
man opposite and the House generally. I think I have covered all the 
points referred to by the Honourable Member. 

JIr. It. Bama Alyangar: I have not got the exact figures, but Re. 6 
lakhs, 1 sec, have been provided for IlIlyment to the Local Governments. 
'That appears OD page 200 of the List of Dtlmllnds. What is the total 
.amount that is DOW payable, so that we may know what amount is being 
.asked for for that particular PUrpOR('? 

The Honourable Sir Basil Blackett: I h ~ not got the information 
,quite in the form in whioh it is asked, but, when the matteJ; was plaoed 
before the I::ltlIDding Finance Committee last July, it was stated to them 
.that the paynlents already made during the current . year amounted to 
Rs. 19,74,000, and that a further sum of Rs. 5,60,000 would probably be 
required, though the matter had not then been settled with the Governments 
.concerned. 'l'he total payments would thus amount to Rs. 25 lakhs. '1'wo 
of the paymen .. in question have been adjusted in the accounts of 1922-28, 
I\gaiust the provision that existed i~ that account for Us. (} lakhs, leaving a 
sum of Rs. 19t lakhs to be met during the current YCllr against It'Budget 
provision of Rs. 9 lakhs, that is to say, Rs. lOt lakhs more have  heen 
spent this year on thiil particular purpoee than is provided in the Budget, 
but we require a supplementary graDt of a little over Rs. 5 lakhs only 
because we have bet>n able in. other direntions to secure savings out of 
-which we have mado the payments. 
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JIr. :rreatdeDt: The question is: 
.. That a lupplementary Bum not c i~ RI .. 5,23,000. be Iranted to the Go .. r~ r  

General in Council t.o de1ray the charles which WIn come 111 course of payment dorm" 
tohe year endinl the 31st day of March, 1924, in rllpllCt of • Tax.I OD IDClOme.' .. 

The motion was adopted. 

IRRIGATION. 

Mr. PreIl4ent: The question is: 

.. That a lupplementary sum not exceeding Ba. 27,000 ~ granted to the Governor 
General in Council to defray the charges which will come in come of 'payment doring 
the year ending the 31st day of March, 1924, in respect of • Irrigation (including work-
ing Dxpensell), Navigation, Embankment and Drainage ~ r  .. 

The motion was adopted. 

Tn INDIAN POSTAL AND TELEGllAPH DKPAllTMBNT. 

Kr. Prul4eDt: The question is: 

.. That a lupplementary sum not exceeding R.,. 53,29,000 be graDted to the Governor' 
General in Council to d.fray the charges which will oome in caur.. of payment during .. 
tbe year ending t,he 31st day of March, 1924, in relpect of • Indian Postal and Tele· 
graph Department (including working expenael).' .. ' 

The motion was adopted. 

THE IliDO-EuROPEAN 'l'ELEORAPH DEPARTMENT. 

Mr. PnlideDt: The question is: 

.• Tbat " 8upplementary Bum not exceeding Rs. 1,91,000 lie grnntcd to the Governor 
Genera.l in Council to defray the cha.rgell which -Rill come in course of payment during 
the year ending the 31st day of March, 1924, ill respect of the Indo-European Tele· 
Vaph Department (including working elCpenael).' .. 

Dtwan Bahadar II. Bamachandra :aao (Godavuri cu'/n Kistnu: Non-
Muhammadan Rural): !:Iir, I beg to move: 

.. That the grant under the head • Indo-European Telegraph Department (inclQding: 
working expenses)' he reduced by Re. 100." 

The object of this motion is to elicit from the Government the exact 
position of affairs us regards the future mauagement of this department. 
Sir, the history of this department and the remarks made by the Inchcape 
Committee ~i  be found at pages 114, 115 and 116 of their report. It 
BeCUIS to be unnecessary for me to refer to the previous history of the depart-
ment, but there are Q few points which arise for our consideration. One of' 
these is as to whether the headquurters of this department shOUld not be 
removed to Delhi. Honourable Membera i~  notice that at present ..... 

IIr.Prelident: Does that proposal come under unfoteseen contin-
gencies? 

• 
Dlwan Babadur II. Bamacbandra ]tao: I wish to elicit information 

I wish to take this "opportunity by moving for A small reduction to get r ~ 
the Government informa.tion on this matter and to get an assurance as, 
regards the future management of this department. I trust that this i ~ 
not out of oreier, Sir. 
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Mr. Preaident: That depends on how the Honourable Member develops 
his argument. 
DlwaD Bahadur II. BamachaDdra Bao: Sir, the history of this depart-

ment is fully set out in the Report at page 114. The Indo-European 
Telegraph Department is now mBnaged by the Secretary of State and the 
headquarters of the dep • .rtment is in London, and Honourable Membe" . 
will notice the minute of Sir Purshotamdas Thakurdas appended to the re-
port and which will be found at page ~  Grave inconvenience has been felt 
in the past and is being felt at the present day in the management of affairs 
with headquarters in London. At present the Secretary of State in con-
sultation with the departments under him .  .  . ~~ . 

Mr. President: I am afraid the Secretary of State is not an unfore-
seen oontingency. 

Dlwan Babadur II. Bamachandra Bao: Sir, perhaps you will 
hear me a little further before giving your decision. I wish to 
asoertain from the Honourable Member what action has been taken 
in view of the opinion that has been expressed by the Honour-
able Sir PurshotBmdas Thakurdas that an attempt should be made 
to remove the headquarters of this department to Delhi. I will elucidate 
the difficulties that are being felt by those who have to deal with this 
subject in the Standing Finance Committee. 'l'he Budget estimates of this 
department are forwlLrded from Loudon to thc O'"vernment of India and the 
Government of India place those estimates before the Standing Finance 
Committee. We have no information 8S regards the necessity of the 
expenditure, nor are the Government of India in a better position than 
1" x ourselves to check this expenditure a8 it ought to. 'l'herefore 
•• ~  it comes to this that, if we are to. scrutinise this expenditure 

properly we should be in a position to look into the annual ~ i r  of this 
Departmflnt in the same way in which we scrutinise the expenditure of 
other departments in ~h  Standing Finance Cummittee. Therefore, the· 
proposal that has bef'n made is to remove the headquarters to Delhi to 
bring them under the control of the departments here. It is only then, I 
submit, that this House can properly vote the expenditure that is required 

• for the maintenance of this d"partment. It seems to me, therefore, Sir, 
that I am entitled to raise this question and Ask my Honourable friend 
Mr. Chatterjee whether, in view of the suggestions that have been made 
by one of the members of the Retrenchment Committee, any action has 
been taken in regard to the proposal for the removal of the headquarters 
of this department to Delhi. I am aware, Bir, that this department is 
managed under arrangements with the Indo-European Telegraph Company 
and the Eastern Telegraph Company and the Eastern South-African 
Company. 

IIr. Prell1dent: i: must inquire from tbe HOIJourable Member in chRr~  
what is provided for under this item. As far as I can see, my Honourable 
friends from Madras have come here to-day with the deliberate intention 
to forestall t,be debates on the Budget. They must remember that these 
are not, Budget ~iR i  but something much mote rest,ricted, mere foot-
notes to tho finance of thc.year. 

The Honourable Kr. A. O. Ohatterlee (Industries Member) : The 
main item provided for intbe supplementary grant ~ on account of thfl 
maintenance of the Meshed-Sistan line, hnt I shAll be quite glad very 
briefly to give the information which the Honourable gentleman aake for. 
so far a8 it lies in my power, if you will permit me to do so. 

• 
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Kr. Pr_den': I have ruled that it is not in order. 

The HODOurable Ill'. A. O. Ohatt.erjee: As 8 matter of fact, if I may 
say so, I had given BOme infonnation in reply to some questions asked by 
Sir Purshotamd8s ThRkurdas a few days ago and I was only going to repea' 
tlrat information. 

Sir Punho\amdu Tlldurdu (Indian Merchants' Chamber: Indian 
Commerce) :  1 do not think, liir, any apology is needed for intervening 
at this stage in 'the discuesion of this subject despite what you may have 
ruled to my friend the Diwan Bahadur. The Honourable the Finance 
Member will easily realise th, diffioulty of any non-official Melnber on this 
side of the House in getting absolutely at grips with the varioU8 problema 
reflected in the shee .. that has been submitted to him and voting an extra 
expenditure of well over 2 crores of rupees. Sir, the r c i ~  of the 
Finance Committee were not available earlier than this morning on our tables 
here. I really wonder if the Honourable the Finance Member expects the 
Members of this House to have such a grasp of financial lIubjects that they 
can read these side by side when he is moving for the grants and when 
you, Sir, choose to give your rulings more or less to the strictest letter of 
the procedure laid down. Whilst I should be the last to do anything 
which would be liable to w8ste tiw time of this Allsembly, I cannot help 
feeling that I wish my friend Mr. nama Aiyangar had pressed his proposi. 
tion for division in this House. 1, for one, Sir, absolutel'y refuse to take 
Bny responsibility for the conllideration of tht'se items if things are to be 
presented to this Assembl'y with such haste that we are expected to go 
through the r c ~ i g  and decide and vote on the itemK practically within 
half an hour of ftc paper being submitted to us. I do not overlook the 
fact thflt rha ~ ilL the start, when the Assembly begins to work, there 
must arise flome ~i h  of this nsture. But ms'y I put it to the House, 
Sir, whether when the Assembly Stlt to work on the 31st of la.st month, it 
was not absolutely e;;sentiul for the Government to. see that the Finance 
Committee WIlS elected much eurlier than it. actually was and that, when it 
set. to work, we got theRe proceedings in good time,' at any rate two or three 
days before the items came up for discu!;sion and sanction. I feel, Sir. 
that in view of the fact that Mr. Uama Aiyangar has withdrawn his Resolu-
tion, Members on this side of the House wiII be quite justified in Raying 
that they cannot make up their minds about the variousitemR to.day: for 
one bas got to look up the Inchcape Committee Report, the Budget' Esti. 
mates of last year and to find out what points were cODsidered in thll 
Finance Committee and whether further discussion should be taken up 
here or not. If the general idea is that the Finance Committee's recom. 
mendations should practically be the passport for these items to get through 
the Assembly, then I have no more to say. But, if the responsibility for 
passing or turning down these items should rest with ihis Assembly, then 
I tbink Members on this Ride of the House would be justified in SBying 
that they are not able to take Rny intelligent interest in this matter ~i g 
to the procedure that is followed. 

• 
The Honourable Sir boolm HaUey (Home Member) : The Honourable 

Member has, if I may be pennitted to SBY so, lJeen rather rash in accusing 
us of delay in appointing the Standing Finance Committee. The House 
ill my witness that that was one of the very earliest motions that was put 
before' the House; we could not have done it earlier. Members of the 
Standing Finance Committee will be able to say whether every attempt 
has not been made to flnd time for their meetings. '(Dr. H. S. Go",,: 
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"No, no. ") 1 myself was under the ill'1pression that the Standing 
Hnunce COUlmittee had reuson to complain of us, Members of the Assembly 
jtself, that we would persist in discussing other matters when ther. wished 
to get to their work. Hut on one charge we are, at all events, qUIte clear. 
We did our best to secure the Standing }4'inance Committee at the earliest 
FosilibJe moment. If Honourable M.embers will look at the proceedings 
of the last meeting of the Standing ~ i a c  Committee, which was held 
(n the 16th l<'ebruury, they will also !:lee that we have dune our best to 
l'rint and circulate their proceedings at the very earliest opportunity. But, 
t:lir, there is another question. 'rhe House appoints the Standing FinlUlce 
.colllmittee which, we ~ a ~, is a r r ~ a i  body. 1s it ~c a  

necesslU'Y, when the Standmg }'mance CommIttee has gone fully mto all 
the details of thel:le gruntl:l, that the House should desire to do that work 
again; is it not possible that the House, having appointed Q representative 
.coIluuitt.ee of this nature, shouW be uble to take matters of detllil though 
110t of principle on trust frool them without seeking further information 'I 
There are members of the, ]:t'inance Committee here at present who can 
discuss these matters on the Boor of the House. That, '1 think, would 
be the ordinllol'Y procedure in the House of Commons. 

Dlwu Babadur •. BUlachaDdra Bao: I Dlay perhaps say a word in 
t,his conneotion. As Members of the Finance Committee we found COIl-
siderable ditliculty in piecing together the various proposals that came up 
refore us for considera.tion' before we could come to any tinal decision in 
regard to them. In the first place, the items placed before, us had nQ 
<>bvious connection with the expenditure items and we could not reall,. 
fellow what had happened before and what wall to come afterwards. That 
WUII our dilliculty, and I believe a statement has been presented to the 
Chairman of the Standing ]'illll.Dce Committee pointing out the extreme 
difficulty of discu.,sing h ~ . points without having such information before 
us. 1 ilhould thel'efol'e think that the Honourable Sir Malcolm Hailey 
has not correctly r i~  .the difficulties of the MeDlbers of the :F'inance 
Committee. And under the ruling given by the Chairman himself, several 
'questionlol wwch ought to have been discu811ed in the }t'inance Committee 
}lavo not beeD so discussed because he said that these questions are to be 
raised in the House. Every item that could be placed before us in itself 
might be raa!lonahle object of expenditure. but whnt we did want to know. 
wai> u. comprehensive view of the extra expenditure that is invited, the 
ltemll which it is proposed to be distributed under various grants so that 
we might really see and appreciate the new items iD their proper perspective. 
That I venture to think we have had absolutely no time to aee. Therefore, 
under the circumstances to say, as the Honourable Member has said, 
that the Finance Committee hus approved of these things is really not 
quite accurate. It i~ true that the I<'inance Committee is a new institution 
and has just been brought into existence this year. 'rheae difficulties may 
not occur hereafter but this yenr we nre under peculiar difficulties and I 
think my friend, Mr. Rarna AiyBngar, in withdrawing his motion, has 
really seen thee difficulties under which we are labouring Bnd did not 
wish in any way to embarrass the Government in Bny way. But at the 
same time, I am entirely Bt one with my Honourable friend. Mr. Purshotam-
daR Thakurdas, that, when we ure Bsked to agree to these grants without 
further information and without a further statement ot the facts that are 
absolutely necessary for a proper decision. I think, Sir, I must endorRe 
everything that he said on behalf of myself and on behalf of everyone in 
thill Rouse. Therefore, I think there is a good deal to be said for a 

.i 
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[Diwan Bahadur M. Ramachandra li.a.o. J 
modification of the present procedure. But this is not the time when 
I should discuss this matter. A good deal has to be done to place materials. 
ond the correspondence of the subject before us properly. For example, 
take this question-oompensation to Local Governments for work done in 
the collection of income-tax. I agree that Local Govtlmments  should be 
reimbursed for the work thay are nOw doing on behalf of the Central 
Government. We should like to know On what prinoiple. oompensation 
has been fixed. There are no materials on which they could have been 
Jecided. We have had to accept what was !laced before us. I am only 
mentioning these matters for the purpose 0 appreciating the position of 
t.he l<'inBilce Committee. 

Dt.aD B&hadar 'l'. BaDlachariar (Madras City: Non-Muhammadan 
Urban): Sir, with reference to your ruling whioh I see, 811", is supported 
also by the procedure adopted in the House of Commons on Supplementary 
Estimates, I wish to point out, Sir, that the Supplementary Estimate. 
placed before us do not give us BIly particulars. I quite admit they are 
bound to raise questions covered by these particulars contained in the 
Supplementary Estimates. But one  likes to be informed, Sir, of the 
particularll and items which go to Inake up this Rs. 1,91,000. We art; 
entirely in the dark and, while ·DO dGubt we are fully alive to the respon-
I.libility entJ,'usted to the ~ i a c  Oommittee, we as Membel'8 cannot divest 
curselves of our responsibility. No doubt, we take the Finance Com-
mittee on trust, but, at the same time, we should have information on 
which we should take them on trust. I therefore beg to point out that 
these Estimates should be more fully described and more particulars 
fiven before a vote of this House is taken. 

'l'h8 EOIlOarable Sir BUll BlackeU: Sir, I have some sympathy with 
the feelings of this House in trying to understand the contents of this docu-
ment. I had to sit up Ii good part of two nights myself in order to be in 8' 
position to deal with it when. it came here to-day. This year 
we have been under ra.ther special difficulties. Normally, or rather last 
year, the Standing l!'inance Committee was in existence before the 
S¥sion began. It was able to be called here before the Session 
began and was able to sit with a. certain amount of leisure time 
• to discuss the items that we put before it and be ready in plenty of tim" 
for the presentation of the ,supplementary estimates to this House. 
This year there could be no Ste.ndin.g Finance Committee until 
this House had assembled and had elected its Committee and that 
Committee, I think, began its work in very good time after the beginning 
of the Session, when we consider that on the 11th of February they were 
n fully constituted Committee able to get to work. 

As regards some points raised by my friend, Mr. Ramachandra Rao, 
I should be extremely glad to discuss with him and others possible ways of 
ilnprnving the methods of presentation of ollr ol1.8es both to the Standing 
Finance Committee itself-about which I know there have been com. 
plBint1i"-nnd belore this House, 80 that we may be in Q position to have 
1\ debate which i~ informative. I would. however. just make this one 
request that we must be careful not to turn every deba.te into a debate on 
the gt1neral Budget. Though rt is relevant to any partioular question what 
the Olltturn of the year is going to be and whether this or' that tax is 
coming in well, we have to deal with our technioal functiol]Jl in a slightly' 
technical way. To-day we are considering the appropriation of oertain 
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f;UIDS for particular purposes not covering the whole of the vote in most 
cases but one particular purpose inside one vote. That is 8 tempting 
vpportunity to RRk qUElflt,ions but it is not under the rules an opportunity 
to discuss Ways und MeaDS questions or general Budg<Jt quetjtions. I 
t;hall be very glad to consider further the suggestion made illy my Honour-
,lble friend, Mr. Huugucharil1r, us to all improvement of the form in whi(:h 
t.he supplementary cstimates are presented to this House. Last yeur they 
were presented' in 8 rather different form, which I think was even less 
informative. I I>ball be extremely glad to have any discussion with him 
as-to un improvement that we may introduce next time, and it is a matter 
which the new Standing ]!'inance Committee itself ma.y very usefully 
(''Onsidw. 

:Mr. BarchaDdral Viahindaa (Sind: Non-Muhammadan): I should like 
to know from the Honourable the Finance Member whether it would not 
have been practioable to delay the di,scussion of the Budget 80 8S to 
ndmit of the Standing I!'inance Committee discussing it and a further 
-explunation being given in the Statement, in which case all the difficulties 
that have been pointed out by Hon.ourable Members would have been 
abviated. 

The HODourable Sir BII11 Blackett: That is, I think, rather a question 
lor the Leader of the House than myself, but I would point out that we 
h.ave not a great dea.l of spare time for financial work other tho.n the 
Budget itse.1f aiter the 29th of February. There is the whole procedure 
of the Budget to be got t,hrough, there nre the demands for grants them-
selves, which give It better opportunity for a general discussion on a vote 
than the supplementary estimates, and there .is the Finanoe Bill, all of 
which work has to be got through within the month allowed by the Pro-
visional Collection of Taxes Act. It is, therefore, almost essential that 
Lhe supplementary eRtimates should be disposed of before the time for the 
Budget comes along, and the date which was chosen was chosen in the 
hope that the Standing }c'inance Committee's report would be in the handR' 
of Members and they would have time, and I do not think it would have 
been easy to have fixed a later date. 

Pandit Madan Kohan Malaviya (Allahabad and Jhunshi Divisiolls: N(>o-
Muhammadan Rural): I WiRh to know, Sir, why the Assembly was not 
convened earlier in order that the Standing :Finunce Committee might have 
been appointed earlier Rnd debated this matter fully. ' 

The B(lcond thing I want to BBy is t,hiR. Here is a ycar of very had 
financial situation for the Government of India in which n moasure like 
R certificate by the Viceroy has to be resorted to, in order to get the money 
which the Government of India desire to carryon the Ildministration. In 
t,hat year, at the end of the year, we find the Finance Department of the 
(yovernment of India coming up to ask for Bupplementury demands. In 
the supplementary demands they show RB. 1,91,000 AS a Bupplementllry 
~ a  under the Indo-European Telegraph Department, Rnd the explana-
tion given is II dlle to certain unforeseen expenditure not provided for in 
the original estimates." The Honourable the Finance Member or t,he 
Honourable the Home Member might have told us what this unforeseen 
expenditure was and why it WBS flanotioned in a. year of deficit, in a year 
of great financial diffioulties. WaR it not the dutv of the Department to 
see that the original estimates were adhered to until better times returned? 
1 want an explanation on these points. 
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The BODOurable 8tr Kalcolm Balley: As regards the first. point, W8 
fixed a date for the assembling of this House after a consideration .of the 
businesK which we t,hought would come before the House. There are Borne 
years when we,h8\'e before us n progt'omme of business which is obviouslY 
both lengthy and contentious. I take for instance the example of lasOt 
year when we had before us the revision of practically the whole of the 
Criminal Procedure Code together with 0. considerable Ilumber of other 
. Dills of a controversial nature. It WRS in consideration of the fact that 
we had B much more restricted programme that we fixed the date of the 
Assembly as late Q,,; the end of January, and not because we wished to deray 
in any way the pleasure of meeting our friends here. 
As regards the ~ c  point, the Honourable Pllndit was not, '1 think, 

preblent to hear t.he explanation which Sir Hasil Hluckett presented to the 
House in placing this Statement before it. The Statement consists of a 
very large number of items. Some of thern do IIIhow ",n excess over the 
sum provided in the Budget. In other cases, as Sir Basil BhlOkett ex· 
plained, it is merely iii question of trulls£er. I do not think that it. is right 
for me to cover again the ground which was covered by Sir Basil Blackett; 
Ilnd I am impelled to ask you, Sir, whether we are correct, in '" discussion 
\\hich begun on hi~ particular item (No. 11, Indo-European 'l'elegraph 
Uepartment), in going back to a discussion  which should properly have 
'abn place on the opening motion made by Sir Basil Blackett . 

. Pancllt Jlacl&n Kohan K&lavtya: Sir, I still wait for an explanation as 
to what this unfOJ:esoen expenditure is Bnd why it was sanctioned in 11 
year of great finnncial difficulty. . 

Xl. PrelideDt: Order, order. 'l'bat information has already been given. 
But I should like to say for the information of HOllourable Members and 
particularly of Government that no one would welcome more than mysolf 
an iruprOVeDlent in the method of presenting these estimates so that every· 
body will be able to see at a glance exactly what is ueing asked for. At the 
"!:lame time I will remind the House that the House in which I served 
oonsidered itself very lucky indeed if it got any information nt 11.111 
Dlwan Bahadur X. BamachaDdra Bao: Sir, I might perhaps say a 

word or two with reference to this item of HFI. 1,DJ,OOO. It has been 
_ jxplained to us thllt this amount bas been expended in the maintenance 
of a section of the Railway in Persill known as the Meshed·Bistan section. 
It was stated thA.t this. line clime IInder the control of t,he Department 
under the Government of Iudin 1I0Tlle time in 1919. It WIIS a line which was 
J;P.llintuined by the MilitHry Depnrtment. Somehow or other, tbe Govern· 
inent of India had t,akcn chllrge of it. That line belongs, I understand, 
to the Persian Government nnd hllK been hRnded over or is about to be 
handed over to that Government, Itt the end of thiH veHr. 1'1Ie Iltnount 
which is c ~r  by this grfmt. hul'I been expended by 'ih£' Government of" 
India during the lust three ~ r  in the maintennnc-e of n. line whil:h is 
owned by the Government of r~i  n.ml which hilS been placed 
in .,their posKessioll by til(' Militnr.\· Dellart.mont wfti£lD the Army 
l'et\red from t.hllt pn.rt or the eountr\' IIftnr the wnr. Now, 
Sir', thiR information has heen eJidted nfter (t considernble aTTlount of (If'OI'lf:\-
ql1elltioning in the Finllnce Commit,tee. I shol1ld 1i1{e to know why the 
Government of Indin IIhollld mniritain II line which ii> the propf'rty of t,he 
Government of Persia I\nd why h ~  should bHve pHid t.his Rum during the 
!ast three vears in the maintenance of this line. I 11m told further thAt 
Gttempts are now being ·made to recover this A.mOllnt either from the British 
Govemrrumt or from the Government of PerMill.I should like to know 
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what would happen if either of these two authorities r~  to pay  this 
amount. This is one of the items which have been discussed in the 
:Finl:l.nce Comwittee in which full information has not been available to 
us. When I mentioned this, the Chairman said that 1 might raise this 
question in the House. 'fhat is why I am asking the Honourable Mr. 
Chatterjee what exactly the state of things iii with reference to the recovery 
ot this amount. 

The Bonourable IIr. A. O. OhatterJee: Sir, the Honourable IVlember 
hus correctly stated the posihm in saying that the line was before the 
wltr a PerRian Crown line. During the war it WIlS taken over by the 
British military Buthorities, und utter the war, in November, 1920, the 
control of the mili'tllry Il.uthoritres ceased and it Wlltl decided that the line 
.;hould be umintuined "by the Indo-Europelill Telegraph Department pending 
negotiations for tran>lfer of t,he line to Persia. 'fhesc negotiations have 
beep very protrllcted and it is only quite recently that the Government of 
Persia have agreed to take over the line. Meanwhile, the expenditure on 
the Dluintenance of thit; lino hud been held in !\uspense becallse we were 
not quite sure whether this expense should be debited to the Indo-European 
Telegraph Department or to the Indian Po;,t and Telegraph Department. 
As (L mutter of fuet, the Retrenchment Committee hail been misinformed 
when they stuted that it had been decided that the Indian Post Rnd Tele-
graph 1>epartment should undertake this expen"e. We have gone into the 
matter and it hus been decided that the Indo-European Telegraph DC"flJ"l-
lOent should bellI' the expense and that if! why the item now appears in 
the supplementary estimateR. _ 
As regards the first point which my Honourable friend raised as to wpy 

the Indian Government or the Indo-European Telegraph Depllxtment should 
bear a share of the cost of the maintenance or this line, I may state that 
the matter is under examination and we are in correspondence witb the 
Brit.ish Government on the subject. I regret I am not in, a posit,ion to say 
anything further on that point just now. 

Mr. President: The question is; 
" That a supplenlentary slim not exceeding Rs. 1,91,000 be graJlted to the Governor 

General in Council to dofray the charges which will come in course of payment during 
the year ending thll 31st day of March, 1924; in respect of 'Indo-European Telegraph 
Department.' .. 

The motion was udopted. 

The Honourable Sir Malcolm H .. Uey: May I interrupt you, Sir, for a 
minute? I need hardly SIlY that. both Sir Busil Bhlllkett 11.lltl J, who tire 
r R ~i  for arrllnging the business of Government in this House, fee) 
,cry much Ilnysuggestion that we are not supplying the House with 
!-'uffioient information or that ... e are not giving it ample time for considera-
tion. I elm HBSllre the Houlle that OIl B matter like this-however nefarious 
,lur purp08e in regard j·o Rome other mattor" on whieh perhaps we may 
have Romethint to conceal-such action is very tar from our thoughts; 
nnd indeod I think 1 a~  (lflll on my friends here to betU' tOfltimonv in my 
favour, that I have invariably endeavoured in the past to place be'fore the 
HOlllle t,he very fullest information possible, Indeed, 1 believe it to be 
not only the right but the mORt profitable course to follow in these matters. 
No,,:, Sir; I know that Sir Basil Blackett is considering the question of 
plaCIng these supplementflry demandR forward in a much more illuminative 
i ~  Both, he and I regret that the present form does not convey all 
the mforma.tlOn that Honourable MernberR Qsk for, and particularly that it 
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(Sir Malcolm Hailey.] 
does, not bear reference to the paragraphs of the report of the Standing 
r'iriance Committee and further that tho report of the Standing }<'inance 
Oommittee was not in the hauds of Members 8.s early as t.bey. could have 
wished. On these points I make lIly npologics to t.he HOllse. I would 
only add this, that, if it wiJl herp the House, that we should as each grant 
cornes forward explain briefly the ranson for making Ull additional demand, 
we on our side should be very glnd to do so. 

IN'fEItERT ON MISCEI,LANBOUS OBLIGATIONS. 

Kr. President: 'l'he question is: 
.. Th"t, " supplementary sum 1I0t exceeding Rs. 63,000 be granted to the Govprnor 

Genoral ill Council to d<>fl'ILY the chafges which will come in courae of payment during 
the year ending tile 31st day of Murch. 1924, m respect of • Interest on i a ~ 

obligations'. " 

The Honourable Sir Basil Blackett: I shull be very happy to tr,Y nnd 
five nn explanation of this sum of Rs. 63,OOCr now in question. It is simply 
a cstle of an  under·estinmte of the Genetai Provident Fund balances Ilnd 
balances to the credit of the Famine Insurance }'unds of the Provincial 
Governments. 'fhese are banked with the Government of India and interest 
i~ payable on them. We have to make an estimate at the beginning of the 
year of the amount of interest which will be required, which 'naturally 
depends mainly on the amount of the balances to the credit of these ~  

'fhis ye.ar we made a mistake to the extent apparently of Rs. 68,000, 
under-estimating the total which we required, which I 00 not think is a 
very bad mistake in a total of as much· SA Rs. 821 lakhs. 
The motion was adopted. 

GENERAL ADMINISTRATION. 

JIr. Prealdent: 'I.'he question is: 

.. That 11 sum not exceeding RH. 5,11,000 be granted to the Governor G_I in 
Council to defray the charges which will come in course of payment. ri ~ the year 
ending the 31st day of March, 1924, in respect of • Genefal Administration.' , 

Dr. B. S. CJour: Sir, I move:' 

.. TI",t the IlTHllt under the head • General Administration' be reduced by rupees one 
lakh, or if this motion fail., that the grant under this head be reduced by RI. 5,000." 

Honourable Members will find that the sole reason given in this schedule 
of supplementary grants for ftsking the additional vote of this House for 
Rs, 5,11,000 was mainlv the fact, that the reduction of four out of the five 
lakhs cnt made by the Assembly could not be etJected. Now, I want 
an explanation from the Honourable the' Finance Member why the cut 
made hv the Assemblv WM not effected and what efl'ort-s were made to 
reduce tlxpenditnru with B view to meet the wishes of this House. I fur-
ther whh to know a tew facts referred to in tbe r c ~  of the Stand· 
irtg Finllnce Committee' to which I invite. the attention of the House. I 
would refer to page 78 Bnd in tibis connection I would mention three facta!. 
If Honourable 1\.femberR will tum 1;0 paragraph 7 of page 78 they will find 
tbat the derill\nd for nn extra. Us, 25,000 was required to cover the cost 
of h ~a  of certain concBsRions in the Office of the Deputy Commission· 
er of Delhi. ,The Standing Finance Committee wBnted some information 
on t.hEi 8uhjp.ct. On going through the facts and figures presented in the 
h"dr:et c r ~ for the ourrent year it was clear that t.his sum, if voted 
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'by the Assembly, would represent a very large increment to the existing 
salaries of the clerical and ministerial staff of the Deputy Commissioner's 
Office, and we wanted to know why such a large increase which in many 
cases worked out to about 80 per cent. of their existing salaries was justi-
tied. Mr. Gwynne, who appeared before the Standing ]'inance Committee, 
as noted in this paragraph, promised to furnish more c ~  details as to 
how the amount was arrived at. I invite Mr. Gwynne ~ some one ehvj 
who will speak for him, to fulfil the promise made by Mr. Gwynne to h~ 

Standing Finance Committee, to give us particulars of this increase which 
has been provisionally sanctioned by the Standing Finance Committee and 
for which the vote of this House is now solicited. 

The BOIlOurable Sir Jlalcolm Bailey: We shall do that under the head 
," Delhi ". 

Dr. B. S. Gaur: Then, Sir, there is a second point which I think is 
ilovered by this grant, that is, the law officers. If Honourable  Members 
turn to paragraph 11." Request for a supplementary grant of 
R,~ 1,84,555 . .. 

The BoDourable Sir Basil Blackett: On a point ot order, Sir. May 1 
'point out that it is the next grant that the Honourable Member is speak· 
ing about? 

1Ir. Prelldent: I was about to draw the Honourable Member's atten-
tion to that. 

Dr. B. S. Gaur: They were all included under the Home Department 
portfolio and so it is that they have been dealt with like that. 

The third point is as regards the Committee appointed to inquire into 
·the disposal of civil suits. On this point Honourable Members will see 
from paragraph 13 of the Standing Finance Committee's report that the 
Committee agreed but some of the members were not satisfied as to the 
necessity of appointing this Committee without previous consultation wit·h 
the Legislature. On this point I would invite the attention of Honourable 
Members to the following facts. 'fhis Committee is estimated to cost 
.about Ra. 21 lakha • 

The Bonourable Sir JIalcolm BaDey: We shall deal with' that under 
,head 44. 

Sir Purlhotamdu Thakurdal: It will be bet.ter if the Honourable th!:! 
Finance Member when he moves for a grant refers to the paragraph relat· 
ing to it in the Minutes of the Finance Committee. 

Dr. B. S. Gaur: I may say, Sir, that the mistake is a . mistake which 
is shared by me along with other members of the Standing ~i c  Com-
mittee. It was presented in that fonn and I drew my notice followin.:{ 
the procedure which we followed in the Standing Finltnce Committee. 
If Ronoui-ablt Members will pennit me to move it under heading No. 44 
1 shall then move it. 

The Honourable SIr Jlalcolm BaDey: We shall be very glad to give any 
explanation under the heads under whioh these items actually fa)). 

I • 

1Ir. PreB1deDt: The Honourable Member will reserve his motion:' it)!' 
reduction for 15A which covers one.of his points and for 44 and 49 which 
cover his other points. 
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Dr. B .•. Gou: I shall therefore confine myself under thi. head to.. 
an inquiry why under the head General Administration the cut made bv 
the Legislative Assembly was not actually made and why there is now B 
demand for an extra RI. 5,11,000. 

'1"he BOD01lFable Sir Baa1l Blackett: I ondeavoured, if the House will 
remember, wh4p. introducing the original motion, to give a general explana-
tion under this head. I do not know whether th(, House will WiAh me to 
repeat it. It was rather a detailed one containing many figures. 'l'he pow 
tion W8S 88 follows. Prior to the receipt of the Report of the Retrench-
ment Committee this estimate totalled Hs. 1,15,18,000 of which 
Rs. 87,58,000 was non-voted and Us. 77,60,000 was voted. In Rccord· 
ance with their general decision on the Retrenchment Committee's Report 
the Govemment of India decided to ende/;\Vour to make a cut of Rs. 5 
lakhs under this head. 'l'hey ,rore unnble to distribute it over the differ-
ent items because they hud Dot hnd tillle even to consider in any detail 
at all the Report of the ltetrenchment Committee. We therefore put it 
down as a lump reduction-Rs. 1,30,000 under non-voted and Rs. 8,70,000 
under voted. This reduced the estimate to R!'1. 1,10,18,000 of which 
Rs. 86,28,000 was non-voted und Hs. 78,00,000 was voted. ...: 
Assembly decided that a further cut should he made of /) lakhs. 'l'hat 
must of course be a cut under the voted head. That left the estimate at 
Us. 1,05,18,000 of which Rs. 86,28,000 WIlS non-voted and Us. 68,90.000 
was voted. Now, the Government had to set to work first of all to eff(>ct 
the retrenchments that they had undertaken to make in respect of the 
Retrenchment Committee's Report, As the Houfole is no doubt a,vare, the 
Secretariat was largely re-organised and in point of fact we have made 
savings under this head this year of just over 6 lakhs. I gave the figures 
beforH. We effected the cut we promised to effect, in respect of the Retrench-
ll1.ent ComrniUee'R report l,l1l8 lin extra lakh. 'l'hl1t Inkh was the extent 
to which we found ourselveR able during the year to meet the demand for 
8 further cut ~  forward by the AssemLly. Part of t,hat extra saving \Vat> 
made under the hend non-voted. It WHS nil put down, us I have expluined, 
under the head voted, when the House voted that lesser .um bv 4 IRkhll 
than we had asked for. We have therefore to come to the Assemblv now 
fQJ' an additional pTant of Rs. 5,11,000 not because we have over-spent the 
t,otal originul grunt, voted und non-voted, a8 pussell by this Assembly by 
RI>. 5,11,060 but because we hnve effected a larger sllving than we expect-
ed under hon-voted leaving a rather IlInsller saving under the voted head. 
The figure of Rs. 5,11,000 which we are asking for includes, if I mRy put 
it 80, a request for restoration of 4 I"ldls out of "the {) lakhll cut mad., bv 
this ~  It jncludes certain small items a\1 of which hllve hN'1l 
before the Standing Finance Committee. I think T am right in >lII,dm: 
either in July. last, or now. It nlso includes a sp<'cillol Rum of RR. 37,000 
payable to thp. Bengal Government in l'('spect of work done h:v thl' ,HeTl!1'al 
Secretariat for tho Central Government in the periCld i ~  the reforms. 
The question' put t.o us is, how WIlS it. that we did not effect the whole cut 
of IS lnkhs u!\1rE'd for ~  thE' Assembly. The unsw!'!' thAt, ~  must muln! 
is that we have done OUl' best to rut down tht'l Secretariat.W(l bave cut 
it dotvn to the full extent recommended bv the H£ltrenchment CClmmittC'(· 
and h. little bit more and in theRe circumstances 1 think that we (laD eon-
fidently come and ask thi", House to restore that part of the (lilt of Ii h,~ 

we h"ve fonnd ourselves unahlt', in the interest'R of administ,rat.ion, to carr,v 
out. 

Dr, B. S. Gou: I take it therefore that the not,e a ~ in the remarks' 
column is not quite accurate. 
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'1'I1e BODourable Bir BasU Blackett: It is aocurate but it is incomplete 
because it does not refer to the non-voted portion. 

Dr. B. B. Qour: In view of the explanation of the Honourable the 
Finanoe Member I would withdraw my motion. (No.3, Item No. 14.) 

The motion was, by leave of the Assembly, withdrawn . . 
JIr. PreB14ent: The question is: 

.. That a supplementary sum flot exceeding Ri. 5,11,000 be granted to the GOVBrDOr 
General in Council to defray the chargee hi ~ will come i? course of paF,ent ~ ri~ 
the yeaI' ending t.he 31st day of March, 1924, In re.peet of General AdminIstratIon. 

The motion was adopted. 

" 
ADMINISTRATION OF JUSTICE • 

• ,. PreBl4ent: The ~ i  is: 

.. Tbat a 5upplerllent.&ry GUill not oxcoodiu;; Rs. 1,35,000 be granted to the Governor 
GOlleral in Council to dofrav the ,~harg ~ which will come in course of payment during 
the y/lac ('II ding the 31st day' of March, 1924, in respect of ' Administration of JU8tice.' .. 

Dr. B. S. (Jour: 1 had already anticipated my motion under thiR heatt 
by drawing the attention of the HOUlle to the proceedings of the Standing 
Finance Committee at page 78, parl>graph 11, from which HonourubJ(> 
'Members will find that this is 1\ rtlquest for a ~ ar,  grant of 
Us, 1,84,555-8-3 for the current 'year and includes Rs. 46,000 in the esti-
m"tes for next vear on a.ccount of t.ho cost of service rendered to the Cen-
tral Govermnent uy the law officers of the neogal r ~  The 
t:ltu.nding .Finance Conllnitt.tle wail div.i.ded upon this tmbject and the members 
who i ~  from the grant being given were of opinion thnt, in vi(!w. 
of the fact that, since th£· refonns, there is an indepcndf.'nt: Law ~ ar

ment of the Government of Indin and that h ~r  are two or three solicitol's 
attached to the otlioe of the Legislative Department here, there WUfo! nu 
reason why the Centrlll Governtllf.·nt should drllW upon thtl la.w officers of 
the ~r  of Bengal and pay for them at thE! rnt" at whi()h tht> 
Bengal Government and the Cl'ntral Govenunent have agreed that their 
services should be remunerated, I think it is a highly inconveuient nrn1llgl" 
ment. The Central Government havl: their headquarters at Delhi. The 
law officers of the Central Government reside in Calcutta and from time t.o 
time 8 requisition is made for their services and their opinion Rolicited 
by the Government of India for which tilt' Oo"crnrn(!nt .of Bengal send to 
the Central GovernnH!nt !ill Imnunl biII of cost which in the prestlllt instlllwt! 
runs to HR. 1,34,000. Now, J wish t.o ask, Sir, whet,her it would not be 
more economical and whether in flll't it i>: neceHsun' that t,he Central Gov-
ernment here Hhould, draw upon the legal scrvieeil" of t,he Law Officer" of 
the Bang-a) Government whim the,\' havtJ [t fully l·quipped Law Dpllflrt-
ment at Delhi. I wish to know how man\' solicitorR of the Government of 
India are cmplf>:ved here and whot r ~ their dutieR and whethtll" it is not 
a fact that the 1,1\\'\1 Member of the ]'}xecutive COUlwil ifol l.he law ndviRcr 
of thfl Government of Indil\. TheRe are fact-s, Sir, IIpon which. I should 
likA to ask the occupants of h ~ Troa!'lury ~ to f!ive this HOURC ROml:' 
infonnatioD. It ReernR to mo the arrangement. mad,,· hv the Centra,1 Gov-
ernment with hi~ Bengl\] GovernmADt fOl' h ~ i hi~ U;eir f.\UppJ.v of leg!)1 
opinion from that province ill both r r ~r i  "lId inexpedient and. T 
therefore move my motion that the grant under the head Administration 
of Justice be redueed b;VRR. 5,000, 
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1Ir. 1' ••. Jloir (Madras: Nommntud i ~a  Sir, with reference to 
your previous ruling I should like to u!:llt whether the point raised by the 
Honourable Member is really relevant. tv the item under discussion. The 
,item under disoussion relates to a supplementary grant of Rs. 1,85,000, 
being the contribution to the Dengal Government for services rendered to 
the Centru.l Government by certain law officers in Calcutta. It is perfeotly 
true that item 11 on page 78 of the l'roceedings of the Standing Finance • 
Committee deals wit.h two items. Oue is the supplement.lllj' grant which 
relates to payments due to the Government of Bengal for the yenra 1921·2'J. 
1922·28 and 1928·24. Item 11 also deulli with the provision for next ,veltr-
I merely wish, Sir, to ask your opinion as to whether a dil:!cllsRion on tht! 
arrangements between the Government of India and the Government of 
Bengal would not more appropriatdy be raised when the question of fI, 

provision of this nature in next year's budget came under consiieration. 

Kr. Prealdmt: That is so. 

Dr. H. S. &our: May I just explain, Sir. If I understand aright, 
the slmction of the Standing Finance Committee \\,::8 solicited on a 
representation made to it that Rs. 48,000 were require(\ for a period of 
five years with effect from the 1st of April 1921, and this sum includes 
that item. Therefore, as a supplementary grunt is asked for for the current 
vear to pay the Government of Bengal for services renderej by the law 
~ i c r  of the Bengal Government, as stated by the Honourflble Mr. Moir 
himself in paragraph 11 of the proceedings of the Finance l:ommittee, WI.' 
tlte perfectly within our rights in asking the Government why this debt 
was incurred and why it cannot be avoided in future. 

The .aonourable Sir Malcolm Halley: Sir, I think I can manage 
to satisfy Dr. Gour and I hope the House also while keeping within the 
terms of you.r rlliing. This item refers not only to recurring payments 
-but to payments in the past on account of the debit raised against us by 
the Bengal 'Government from the year 1921 onwards. It is possible for 
me I think to give the necessary explanation on the latter item without 
E!oing into the general question of policy. It is sufficient to say that we 
bave considered this question in some detail from HH6 onwards. In 1916 
there was a small Committee fonned of which Sir William Vincent, Sir 
Basil Scott, and I think Mr. S. R. Das, were members; it considered at 
some length the question of the law work of the Government of India. 
Our present system grew out of the recommendations of that Committee. 
We found that we had numerous offices in Calcutta which were continually 
in need of legal advice and were also in need of representation in the 
('ourts in important cases. I need only say that we have at Calcutta the 
Controller of Currency, the heo.d of our Post a.nd Telegraph Department, 
1he heo.dquarters of a large Railway and perhaps one of the most important 
Income·tax collecting centres in India. Even were our headquarters 
c.rganization for legal advice as full 8S the Honourable Member suggests, 
it would be difficult for the Calcutta officers to come lip pere Imd obtain 
that advibe at short notice; they would in any (lase still need r r ~ a  

tion',in the courts. It has therefore been a convcnie,Dce to us to maintain 
1\ sJstem under which we are a.llowed to call upon the law officers of the 
Bengal Government for the assistance that we reqtiire, Ilnd t.he Bum which 
we' have paid merely represents B calculation of the proportion of their 
t".me taken up by us. The Bengal Government asked for Rs. 54,000 a 
yeaft': The sum after inquiry by two experts was reduced to Rs. 48,000 a 
'\;eBl'. Now, without going into the general question of our policy it 

~  'w • 
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~ i  be suffioient for me to add that that sum of Rs. 48,000 does not only 
represent payment for the Fwrvices which we obtain from the Bengtll 
Government in regard to legal advice on problems arising in our Calcutta 
c.ffices and representation in the Calcutta. Courts j it also refers to cmaia 
additional services rendered to us in caS6S which Bre submitted by the 
Solicitor to the Government of India for the opinion of the Advocate 
General of Bengal. So that on the whole, knowing what we do of tho-
rost of legal worle generally-not that I suggest that it is over remunerated, 
but it is certa.inly largely remunerated-I do not think that anyone in. 
the House could claim that we are paying too much when we provide 
a sum of Rs. 43,000 a year for those services. 

, IIr. X: II. JOIht (Nominated: Labour Interests): iSir, when this 
question wss discu88ed in the Standing Finance Committee I asked for 
cerla.in details as to how this sum of Hs. 43,000 was arrived at. Those 
details were not furnished Bnd in the absence of those details I find it 
difficult either to tlpprove or to disapprove of this demand. Sir. 
the position of Member" of thiFi Assembly as weU as of mem-
bers of the Standing .Fimmce Committee becomes very difficult 
in expressing their Ilpproval or disapproval of itemR of this 
character. A RUDl of UN. 43,000 Dlav be either too much or 
too little. Wc are not in a position to Ray which, unleRs we know for 
whQt purposes and for what items this amount. is necessary. Sir, Govern-
ment was not able to give the details of the sum of Rs. 43,000, such as, 
bow much is paid to the Advocate General, how much to the Solicitor and 
for how many days' work. Unless these details are given, it is not right 
t.0 (lXpt1ct, the Standing Finance Committee to give its support. I h r ~ 

fore declined to give my approval to this item. and, unless the details are 
given and We II.re shown how this sum is a.rri.ved ut, I cannot do it. 

The Bonourable Sir Kalcolm BaUey: I was not warned that the Honour-
lAUe Member desired this precise information; but I have, though by .. 
fortunate accident, the file here which relates to the manner in which the 
sum \\'f}S calculated. We had a detailed examination carried out by the 
Accountant General, Central Revenues, and by the Legal Secretary to the 
Government of Bengal. If it would satisfy the Honourable Member, I 
('ould have the various somewhat minute details  scheduled for his informa-
tion. It consists of information of this kind: 
.. The total number of caS(lS dealt with by the Advocate General, 666, 48 of thes.· 

being cases of the Government of India. 
The charge incurred by the Government of Bengal on account of Standing Counael 

is Rs. 12,000. 'l'he cost chargeable to the Central Government on the proportion of 
SessioDs cases dealt with has been calculated at Rs. 2,000 a year." 

'J here are a great number of details of that kind. I am perfectly willing' 
tc, show them to Mr. Joshi if that would satisfy him. 

Dlwan Bahadur K. Bamachandra RIO: Sir. I should like the Honour-
aLle Sir Malcollll Hailey to consider the desirability of placing those details 
hfore the Finance Committee. Severl\l of us have considerable di1Iiculty 
ill appreciating the neceRsity of various items and it is not merely B 
question between Mr. Joshi and the Honollrable Sir Malcolm Hailey. 
'T herefore I suggeat that the proper procedure iR that in elabora.ting the 
memoranda for the Finance Committee they should' go into these matters. 
In this C8se we were anxioufi to know how this item of Rs. 48,000 was 
BlriVed at. Therefore I would ask the Honourable Member to "consider--
"hather in connection with items such as this it would not be better to. 
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· .. dopt the practice of elaborating the details in the memoranda furnished 
1;0 the Finance Committee. \ 

'!'he Honourable Sir 1Ial001ll1 JIaIley: I should be perfectly willing that 
an officer should attend with the necessary information at the next meeting 
or the Standing Finance Committee, if it ao desires. 
Mr. B. VtDkatapaUralu (Ganjam cum YizagapatL\m: Non·Muham. 

madan Rural): Sir, I think this difficulty which hu now ariaen and which 
clid not exist before ia mainly due to the fact that previously the Honour· 
able Member for Finance used to preside at meetings of the Finance 
Committee. and whatever difficulty arose we immediately . asked the 

Finance Member. Because it is entrusted to the Honourable 
1 Ul. Mr. Moir, perhaps he will not be in a position to solve the 

·difficulties. Would it be convenient for the Honourable Member for 
Finance to attend the Finanoe Committee meetings in order to help 
M embers there to get the necessary information without referring at the 
last moment to papers which do not contain full informl\tion regarding 
I.-ny particular item. .  .  . 

JIr. PrelddeDt: That is the business or the Finance Committee, and 
this House gave it no special instructions as to how to carry on its business. 
If we look at thA names of the Members of the Finance Committee, I 
think they can well take care of themselves. 

The Honourable Sir Bull Blackett: I would like just to correct what 
I think is a mis'Rtatement of fact. Lust veRl' in t,he Delhi Session 
Mr. Moir presided over the Committee 1l.'J he did this yeai' and I believe 
the ~ ar before aillo. (MI'. l' ellk(ltapatiraju; "I referred t.o the time 
when the Honourable Sir Malcolm Hailey presided.' ') During the Simla 
Session of last year I did presido over the Standing Finance Committee. 
1 should of cOllrse have for many reasons been Vt'ry glad to preside over 
the Standing Finance Committee now, but 1 belil:'ve that Sir Malcolm 
Hailey found the same difficultv and, for the same r ~  handed over to 
another Member of the House the duty of presiding during the Delhi Bession 
when. in addition to other duti8l! in the House. the }'inance Member has 
the whole of t.he preparation of the year's Budget on his shoulders. 

'!'he Honourable Sir Malcolm Hailey: That is true; I did my best to 
help the Standing Finance Committee at its inception, for there was I\. 

fOod deal of information to be conveyed to it in the first stages. But 
there arrived a time when I thought that. the Committee had acquired 
,,",nch knowledge of our procedure that my presence there was no longer 
l'eoessa.ry, and in any case I did feel, as Sir Basil Blackett says, that during 
1 he time when we were preparing the Budget it was almost impossible to 
afford time to attend the meetings of the Committee. It WIlo8 my own 
suggestion to Sir Basil therefore that he· should if i~  find another 
Chairman for the Committee. 

Dr, H. S. Gour: May I just point out that when tillS figure WIlo8 
t1re$ented before the Finance Committee, aU that t,he Committee were told 
was that there was some ~r  of 0. compromise with the Government of 
Re13gal for Re. 48,000 .  .  .  • 

1If. PrlMddent: Order, order. I pointed out that the Committee could 
weH take care of themselveA. If the Committee states in its own report 
that it accepts certain "vidence, the Committee takes its own procedure, 
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'-lUld when officers of Government  appear before it they are cross-examined 
.Us to the evidence for or against Ii certain course of policy. 'rhe Members 
-of the Standing Finance Committee are not entitled to bring that com-
plaint here. 

Mr. T. It ]Iolr: Sir, I am rather unwilling personally to be brought into 
this discussion, for obviouB reasons. But may I assure mv Honourable 
fripnd on my left that 1 8.m not at aU upset' by his gg ~ i  that the 
Standing Finance Committee could get 8 more competent Chainnan;. nor 
am I perturbed by his suggestion that the proceedings of the Finane. Com-
mittee suffer considerably from my ignorance. Sir, I entirely endorse that 
opinion-and 1 have again nnd ILgain expressed my regrets to the Com-
mittee that on mnny matters I roally was no more well-inJonned than any 
non-official Member of the Committee. I leave it ·at that. :But there is 
one point which hilS been brought out more than once in this morning '8 
dit;lcussioll. It seems to me that there WI\S 8. ~gc i  that the Iltanding 
!<'inll.nce Committee were not getting nil the information which they reo 
·quired. Now, Sir, as 1 know from experience, it is a very difficult matter 
to put forward in 1\ memorandum a statement regarding a particular sub· 
ject which will anticipate every possible question thR.t can be asked on that 
subject: IlDd 1 also know from past experience that in some caseR com· 
plaints have been mnde by Members of the Standing Finance Committee 
thut the memoranda pillced before them were too long and too detailed. 
whiltl in other cases h ~  hllve complained that 1I0t sufficient infonnation 
had been given. It is of course very difficult for the Department to strike 
the hnpp,v mean and to ici ~, IIIl,Y, nil the questions which Mr. Joshi 
wishe:i to put, in the memorandum it.self. But, Sir, whenever the Stand· 
ing Finance Committee arc siLLing, t.he Secretary or Bome representative 
,(If tho Depurtment, Ilnd in In;lII,Y cases the Rend of the Department 
(loneerncd, nppenrs bdore the Standing Finance Committ.ee, and I 
·do not think that Hny Member of the Committee would ,sug· 
gest that Bny of these officers ball shown the slightest unwillingness to 

~ r ~  questions thnt w('re within his power or to supply further in-
forlllllt·ion if 5twh wel'e the i ~  desire. I u.m sure that nIl my 
eol1ellgllPs 011 thnt Comrnittcf' will agree that thllt is a true presentation of 
the eaSH. My onl,v ir ~, Sir, is t.ha.t none of the blame which might 
justly ~  put on my ignornm:e or defects should in nny wa.y be thrown on 
the Departments, who do respond so willingly to our calls for infonnation 
Rnd on whom, may I add, our exi"tence aQ a Committee must entail a verv 
c i r ~  volume of additional labour. v 

Kr. Prealdent: The question is: 
.. That a 8upplementary Bum not exceeding RI. 1,35,000 be granted to the Governor 

'General in Council to defray the charges which will come in couue of payment duriBg 
the year ending the 31ai day of March, 1924, in re.pect of • the Admini.tration of 
Justice.' " • 

Kr. President (to Dr. H. S. Gour): Did the Honourable Member move 
his reduction? 

• 
Dr. B. S. Gour: Yes, I moved it-Rs. 5,000. 

Kr. Pleadent: Since which an amendment has been moved: 
" That the BUm be reduOBIl by Ra. 5,000." 

The question I have to put is that a reduced sum of RB. 1.80,000 be 
t!ranted for the said service. 
The motion was negatived. ~ 



LEGISLATIVE ASIJUMBLY. [20TH FD. 19'J·L 

Hr. Prea1den': The question is: 
.. That a supplementary aUlD not exceeding Rs. 1,35,000 In granted to the OOVIU'UOl" 

General in Council to defray the charges which will come in course of paT'!'ent durinf 
the year ending the 31st day of March, 1994, in respect of • the Admmiatratioll 0  ' 
Justice.' ,. 

The motion was adopted. 

POLICE. 

JIr ... Prllklen': The question is: 
II That • supplementary IIUJIl Dot exceediJII R.. 40,000 be granted to the Go-.ern .... 

GeDeral in Council to defray the charlel which will come in courae of paymllDt durm,; 
the year ending the 31st day of MIII'Ch, 1994, in respect of 'Police.' .. 

Dr. B. S. Gaur: Sir, I move that the grant under this head bo 
reduced by Rs. 5,000. 

Honourable Members will find that this amount is required by h ~ 

Foreign and Political Department of the Govornment of India in order 
to strengthen their passport establishment. Honourable Members 

JIr. Darcy LIndsay (Bengal: European): I rise to 8 point of order. 
It is not to strengthen the establishment.-it is to keep in force the existing 
establishment. 

Dr. B. S. Gaur: ~ir, the statelllent supplied to the Honourable 
Members of the :l<'inance Committee was that it was with '& view to make a 
closer scrutiny of people le!wing Illdia to places like Germany, Switzer· 
~a  and America that this sum was required; uud 011 this point Hononr-
able Members will find that at page 85, prlrlLgmph 9, this is what the 
Finance Committee states: ' 
.. Additional grant of Rs. 40,500 required in 1923-24 to meet the cost of t.he estahliah-

ment which bas been employed on pasaport work at Bombay and Karachi linoe 1921-22' 
and additional provision of Rs. 11.350 in the Bombay (Central) Budget for 1924·25 on 
that account. The Committee accepted the supplementary grant for the current year. 
and agreed also to the grant for nut year; but considered that there were mattera, 
cormected with theJallBPort system which required examillation, aDd added further 
that if the reanlta such examination rllDderild economies possible, their aalent WlI, 
to be taken al contingent on Buch economies being effected." 

Now, what this really means is this. The passport system in this country: 
was intI-oduced, if I remember aright, for the first time during the WRr 
lind it h~  continued under the provisions of Act XXXIV of UI20 It is 
perfectly truE' that ~ r  ill Europe which elid not i ~i  upou tlill 
provision of passports for the first time introduced that system during the 
war and have continued it after the cessation of war, and India has followed 
.uit. But, I submit that the pNossport Rystem is not worlced with sufficient 
regard to economy and the sentiments of Indians, und this additional sum 
wa.s stated to have been required for the purpose of making a closer' 
scrutiny, making inquiry regarding Iudians proceeding to Gennany, Swit· 
rerland and America. Now, I want to )pow what ars the nature of the 
inquiries made particularly from India.ns proceeding from' India to places 
likerGermany, Switzerland and America. I her:; to submit that under this 
Act', of 1920 all that the Government of India Bre ent.itled to do is to 
inquire whether a person is a bona fide traveller' and is going to those 
countries either for pleasure or on business I\Dd whether he haR got suffi· 
cient mea.ns of suhsistence in those countries. But I do not think, Sir, 
it· is the province of the passport officers to ttlake inquisitorial inquiry of 
persona proceeding from India to foreign countries, al to thepurposel ot 
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their viHit, IlM to h~ir politic.u opinions, LUI to the place!; where they 
would reside t4Ild the associates they would hMve in those countries. Thllt 
1 Mubmit, is not the legitimate pW'JIose of inquiries being made by police 
~ 'fficers who are deputed to muc these inquiries on behalf of the passport 
.department. }t'requent complaints have been mK(', Hir, that these inqulriet> 
Ilrc most harassing to travellers, Indian travelltm" going out of India. 1 
tluite wimit that, Sl) far as there is Il Jlccessit,y of issuing n paMsport, 
ordinary inquirieK should and ought to bl· madt!. But when 1 ask tht! 
o(iovernment to explain why they require police officers, Inspectors and 
.Hub-Inspectors of Police, for this purpose, for t.ho purposes of makiug 
Inquiries of the character I have mE'ntioned, I t.bink it is up to the Gov-
l'rnment to explain what is the character of the inquiries made, why poliel' 
4fficors are appointed for this purpose and why thll sum is required for 
,,·hicb the vote of this House is demanded under this helld. 

The BODourable IIr Malcolm Bailey: 1 think, J ruust makl' it clear ill 
:t,he first placc that the supplementary grant !Lsked for does not, I!S :Mr. 
Darcy Lindsay has pointed out, contemplate nny irwrt'ase of pstabli",hment. 
It doeN not provide for H. single extra clerk or a single extru police i~ r  

It hUH come as " chargll on us now, becQust' Bombay has made Il claim thilL, 
since we r c i ~ fees for pflssport", WI' should tllke 011 ourselv(!t\ t}w 
(·hargo for muilltaining the passport establishment. This is the chargl! 
for it. 

Now, Ill; to t,he inquiries that arll l11ade, tlvery country is of course 
,·espoDsible for itN own i ~  when tht'Y travel abroad, respo11Niblo 
for investigating the correctness of the declaratiolls made by them in respect, 
of their identity and so forth. \Ve r ~ morK.lIy responsible for seeillg thut 
professional thieves and the like do not visit' foreign countries; we alt!O 
hecome Tl'sponsiblc should citizmlK who travel nbroad hecome indigent, 01' 
~  hould it be necessary for us for any other reBson to pay for their journey 
bar.k from that country. I quite admit tbBt this iR not a complete ex-
I,lanation in itself of the reason why a considerable passport establillh-
ment Rbould be kept I1p. I tlot(l however that it consists purtly of clerks, 
who Bre recording clerks and registering clerks only. To that, I have no 
doubt, the House dol'S not object. What has dirocted Dr. Gour's attentioll 
in particular is the fact that it also ~ rac  police Offi(lers-one Int>pectOl· 
.[md I think two Sub-Inspectors of ]JolicL'-who work under the i~

~i r of Police, as he is the authority in Bombay undt'r whom inquirif:'s 
on " large number of ~ are ulade. Now, Sir, th(· Standing :Fiuanr.·,· 
Committee was attracted a good deal by this item. It thought that it WIIS 
not economical, and that the establishmllllt kept up was too large. We 
ourselves here are not I think in full ~ i  of t}w dd,ailR of the 
whole of their work. We are, howevllr, prE'pared to make inquiries from 
the Bombay Govemrnent as to the necessity for keeping up the whole 
of this statl. We Bre perfectly willing to cOJ1sidt!r if any economy is po,,-
~i c, and I Ruggest that the House be content with the recommendation 
made bv the Slanding Finance Committee and by our engagement to go 
~ar  into the strength of this establishment and if necessary to justify 
it at Rome subsequent da.te to the Standing Finance Committee itself. 

Dr. B. I. Gaur: Sir, in view of tho statement made by the Honour-
able the Home Member, I do not pretls my motion.* 

Tht· motion was, by leave of the RR ~  withdrawn. 

• .. That t.h" gra.nt undel· th" head I Polidl.' ' hI' ,·"du("t'd hy ~  5,000." 
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JIr. PnIlcItDt: ·The question is: 

II That a IUpplemllltary lum not exceeding RI. 40,000 b. granted to tbe Govllnlor 
General in Council to defray the charg.. which will oome in ooune of paJlll-during 
t.he y8llll' ending tbe ;nat day of March, 1924, in reapect of 'Police.' " 

The moijon was adopted. 

PORTS AND PILOTAGE. 

JIr. PreeideDt: The question is: 

.. That III lupplementary sWn not exceeding Re. 17,000 be granted to the Governor 
General in Council to defray the charges which will come in courle of payment during 
the year ending the 31at day of March, 1924, in respect of I Porta and Pilotage.' .. 

The motion WQS adopted. 

SURVEY OF INDIA. 

Kr. Prelident: The quct;tion it!: 

" 1'hat a supplementary sum not exceeding Rs. 3,26,000 Le granted to the Governor 
General in Council to defray the chargea which will come in coarse of payment during 
the year ending the 31st day of March. 1924, in respect of I Survey of India.' .. 

Mr. O. Duralawamt AlYaDiar (Madras ceded districts a.nd Chittoor: 
Non·Muhammadan Rural): I willh to Silk. Sir, that before the Standing 
Finance Committee I find that a supplementary grant was applied for 
for Rs. 3,25,000. We find however here Hs. 3,26,000. I only wsnt in· 
formation about the i ~r cc  

,The Honourable Sir Bull Blackett: 1.'hst is a question of rounding up 
the total, I think. I have not got the figures actually before me. It.is 
IAimply a question of a total which was Rs. 3,25,900 a.nd has been 
rounded up to Hs. 8,26,000. 

Mr. Praid.nt: The question is: 

" That a lupplementary sum not exceeding RI. 3,26,000 be granted to the Governor 
General iu Council to defray the charges which will come in coarse of pa1lllent during 
the y8llll' endinl the ;nst day of March, 1924, in respect of 'Survey of India.' .. 

The motion was adopted. 

MEnOROLOGY, 

Mr. Prea1deD\: The question is: 

"That a supplementary 8urn not exceeding Rs. 11),000 be granted to the Governor 
General in Council to defray the charges whicn will come in courlltl of pa;yment d1ll'ina 
the year ending the 31st day of March, 1924, in relpect of I Meteorololf.' .. 

The motion was adopted. 

GBOLOGICAL SURVEY. 

:Mr. Pr_dent: The question is: 

, .. That a 1I11pplemllltary Bum not exceeding Ra: h,ooo .be granted to the r~ r 
Gonm'Bi in Council to defray the charges which 'WIll come m courle 01 payment dunng 
thr. yenr ending the ~  day of March. 1924, in relpact of I Geologic.ISarvey.' II 

'rhe motion was adopted. 
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.. That a Bupplementary Bum not exceeding BB. 17,000 be lI'anted to the Governor 
General in Council to defray the cbarges which will come in cour.. of payment duriag 
tile year ending the 311t day of March, 1924, in respect of • Zoological Survey.' .. 

The motion was adopted. 

MEDICAL SERVICES, 

Kr. PlaideDt: '1'h(· question is: 
.. That a IIlpplementary sum not exceedinj( RB. 39,000 be grantec;t to the Governor 

Goneral in Council to defray the cbarges which will come in course of _payment during 
the year ending the 31st day of MCrch, 1924, in respect of I Medical Services.' .. 

Thtl motion WI\R udopted. 

AORIOULTURE, 

:Mr. PresideDt: 'l'he question is: 
I' Tbat a lIupplemental'Y Bum not. exc8t!ding Ra. 3,96,000 be granted to the Govel'nor 

General in Council to dl'fray the charges which will CDDUl in course of payment during 
the year ending the 31at day of Ml\rcli, 1994, in respet. ... of I Agriculture,' .. 

']'lw motion ~  adopted. 

COMMERCIAl, INTELLlOt:NCE. 

Kr. President: '£he question is: 
" That a ~ ar  8um not exceeding R.a. 26.000 be granted to the Governor 

o.norl\) in Council 1.0 defray the charges whicn will c ~  ill conrse of payment during 
the year ending t.he 31st day of March, 1924, in respect of I Commerical Ilitelligt'nce.' .. 

The motion WRS adopted, 

~  

Kr. Pru1dtllt: '1'he question is: 
" That a IOpplemenkry 10m not exceeding BB. 31,000 be lP'ant.ed to the Governor 

General in Council 1.0 defray tJlI char... which will come in cour .. of payment during 
the year eDding thl 3l1t day of March, 1924, in respect of • Census.' " 

The motion was adopted. 

EXTDNAL EIIIGRATION. 

. 1Ir. PresldeD\: The question is: . 
.. That. a lupplemeDtary Bum not. exceeding Rs. 18,000 be lP'anted to the GoverDOr 

General in Council to defray the charges which will come in course of _payment during 
'he year ending the 31st day of Maroh, 1924, ill respect of I External Emigration.' " 

The motion was adopted . 
• 

MIBCBLLANKOUIi D!:PAltTMENTB. 

:Mr. Prellclent: 'rhe question is: 
", That a lupplementary lum not exceeding Rs. 39,000 be granted to t.he Governllr 

o.neral in CouOOil to defray t.be charges which will come in COuflil! of payment durilllll 
the year ending the 31st. dl\Y of Mareh, 1924, in reapeet of • Miscellalleous Depl\rt.-
mentl.' .. 

Th", motion WIlS a.dopted, 
02 
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CIVil. WOItICI(. 

IIr. Prealden\: 1'hl' question its: 
" That a supplementary 8um not exceeding RI. 1,01,000 be grant.ed to the Govenor 

General in Council to defray the chargea which will rome in course of r ~ i  dllrin, 
the year ending the 31st day of March, 1914, iii napect of • CiTil Wor •. .. 

'1'111' ll/()tinn waR adopted. 

R R ~ r  AU.lJWANCE8 AND PKNSHlNM. 

JIr. Prtlldlnt: The questioll iR: 
.. That B 8upplementa!"y sum not exceedin, Ra. 15,47,000 be granted to the GoYer.or 

General ill C!'unciJ to defray the chargea which will t'Ollle in courle of pa)'DlllDt during 
the year ,endm, the 3bt day of March, 1924. In rtBPect of ' Auperannuation allowances 
and pensions.' • 

TIlt' IllOtioll WitH adopt<·d. 

~ c a  .. "NEOtls. 

Ilr. Prtlldlnt: 'I'll(' (Iuestion is: 
" That a supplemental'y IIIDl not exceeding Ra. 2,29,000 be granted to the Governor 

General in Council to defray tbe char,. which will come in courae of payment duriug 
the year I'llding the 31st day of March, 1924, in respect of 'Miacell8neoua.' .. 

Dlwan Bahadar •• Bamachandra Bao: Sir, I beg to move: 
.. Thnt the grant under thl' head MillCellan80u8 be reduced by Rs. 100." 

The point I willh to raise relateH to the procedurll in regllrd to tht'l 
appointment of Committl:!cs of Inquiry. HOllourabk Membj'rll will llot.ice 
j hat the Government have illHued 1.\ Not.ification. datl!d thl' 30th J U111l8J'Y, 
J9'J4. by which the GoVtlrnor General in ~i  ha.,; KI'J1oinf.t·d /I ConI-
mitke to i ir ~ into delays in the diRpOIlU1 of eivil Imitl'! and IIppeR!.,; and 
~i i  L'xecution proceedings in thiK country, '1'he Committe£' Ktartt'd its 
work ill CIlI(mtta on till! 4th ]<'ehruury, lind Rl'l' tllkiug tlvid('TWl' from 
varioul'! ",itnesseH in Hengul. HiI'. t.he point that I willh to mil'!ll it; that ill 
"iew of the fact that thiR ARRcmbly Illd. h ~r  on t,hl' 3ot,h of J aU\ll\ry, I 
!-hould Iikt' to know why this it('l1l was not put off till {lither the C01IHti-
tution of the I:Itallding Finance Committl'(' or till it waH pluced before 
1.hl11 House. It ~  ~  mf'. HiI'. that to constitute IL Committl't' of hi~ 

kind and to ask ·th(1 }4'inance Committpo to recommend thi", exp(>nditurt! 
without discuslling the policy involved in the appointment, of this COlli-
mittee either in tht· Finance Committee or in thill House iK entirely UII-
,,()und. I willh to rllrise a protest against this practitw Ilnd 1 truHt that WI' 
.hall have B statement from the Honourable Sir M"loolm Haile\' as to 
why this i ~ WIlrS cOJlHtituted in this IlIIHlller. ')'he work' of this 
Committee is of great imports11!lC and I may' pllrhapR say that therl! iR 
Rome ",mount of opinion both for and against the cOllstitution of such (j. 
Committee. But this 11'1 an aspect of the calle Oll which tht) House 
1116), ptlrhaps h?ld divergent, view!!, h ~ paperH. r:eJatiWt to this Rubjet:t 
have been Jlubhshed and I am aWKre of tIll' OpmlOJlII hoth of the Local 
Hr;V!'rnmentli tUld the officerM consulted in regard to the (!onFititutioJl of hi~  
('ommittee. But, Sir, the point that I should like to emphasise i" with 
regard to the constitutional practice of Consulting either the Finance 
Cl>mmittee or thifl House in all matters of importance before the expendi-
1ure is ~  incurred, And I conllider, Sir. tha.t this ill Olle of tholla 
('ommitt,£'cR in r ~ r  to whic:h tltt, House RhouJd hay!' IHlI'U prl'\'iolUdr 
"nmmlted. On the lIWrit'lI, Rir, I do not willh to 11K)' \,('l'Y milch at t.hE' 
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r ~  moment. 'l'he Committee has already; been constituted, and 
speaking for myself, I do not wish to go into the meri,te of the queetion. 
There are I:Iorguments either: way. 'l'he Government have constituted this 
Committee for the purpose of securing spttedy jU8t.ice. I dp Dot wish to 
go into the meritH of that casc but I would like to confine mvself for th«: 
present only to tlHl cOllsideration!! thai 1 havt! stated abovl'." 

:Mr. Prl81deDt.: Amelldnumt moved: 

.. That the grant under the bead i c h ~ .I.e reduced oy Rs. 100." 

The Honourable Sir Malcolm Halley: Diwan Bahadur UalllBchBudra 
UIlO has uJoIkt!d lIle u specific. qUl'stion which, I think, I should unswer ILl, 
uncc. He Illolkti why thll appointnwnt of thill Committee WUIi not defe11·ed 
;.ntil tht! qU(,Htion of it!! expenditure could be placed before the Standing 
J<'inuncc Committl'e or the HouHe. l)roposals relating to the :\ppOlntment 
of Il Committee of this nature have been under diRCussion in the Gov-
ernment of India, I think, for over two years. At all events, it is certainly 
II. fal.i that, when 1 Imcceeded in the Home Department, this ma.tter was 
under discusl:lioll and I tun sure Sir 'J'ej Bahadur Sapru will allow me to 
Illtlntion thut hl! lumHelf was n strong !Advocate in his Department for some· 
thing of the kind being dOlIt'. It is not therl:!fore a new matter, and it ill 
t.rue thlLt, if we had come to II definite decision at an earlier date, say, 
hefore thl' end of . tim last Session, we might very well have placed the 
Ulatt('r bpfore the Legislature then. Indeed, if my memory is IIot at fault. 
more than Onl,\ Hesolution h8.R been tabled dealing with the subject of 
delllYs in civil litigation, though, I. confess, I cannot remember the result of 
diticussions on the subject in the Legislature. We received the replieR of 
t·he ~ ,  GO"l.'rnmeniM somewheNl in thB middlo of 1881, slimmer and 
.·IUIW to our decision to appoint the Committee after the Assembly had 
dissolved. Now tht\ "Pllointmcnt of a Committee of that nature iR " ROmt!-
what. lengthy IHlRineRR. We ml\de various attempts to Recure tho services 
of legal nllt.horitics whom we thought would be URl1ful to us in the investi· 
gation of this question. The Committee was finally fonned as now con· 
IItituted some i ~ in Decerraber. The deciRion waR arrived at after the 
Assemblv waR disRolvcd, the Committee was actually constituted before the 

i~g I<'inu.nee Committtll'1 was elt!ctoo. Like Mr. Jtamachandra Hoo, I 
do not desire to go into the merits of the question. It is one of those 
CRSe!-l. I am aware, in which there h~ R difference of opinion as to whether 
8 Committl'e of thiR r ~ could .effeot a Bubstantial good or not. W" 
ourselves hold that it CQn do MO. Locsl Governments and many legal 
aut.horities think that it can do BO. At all events, the House, I know. 
will be a~ one with us on this point that in appointing that Committee 
we could have had nothing in our minds save an attempt to improve the 
course of civil litigation in the interest of the publio. So that, whether any 
great good comOR from it--as I hope great good will oome,-in any case we 
C811 hnnnRtly put frrwnrd this piece of expenditure a8 aotuated by the best 
JIH)t.iVt'R. 

Mr. ~ha r  Huo Htat(!d that we should not arri ~ at a deciRion 
IIf this IlRtnrl) without briuging th ... matter before the Legislature in some 
fonn or oth"r, even if only through the Standing :"inanoe Committet·. 
J will n.grl'l1 to that purely liS It general principle though not of universal 
aJlplicat,ioll. It did happen in this partioular 08se that the Committee fell 
in a period when th() I.cgislature was dissolved and no !::Itanding Finance 
Committee was assembled. If, 81'1 haR sometimes been done, WA had hel" 
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[Sir Malcolm Hailey.] 
a meeting of the Standing Finance Committee in the interval between one 
meeting of the Assembly and the other, we should, of course, have brought 
the question of expenditure before it. 

I have explained the reasons why we did not adopt this procedure in this 
particular case; I hOPe that Mr. Ramachandra Rao will not insist on reduc-
ing the amount placed at our disposal for this purpose by Rs. 100. I am 
afraid that I IIhould fccl myself personally responsible in this matter and 
perhaps consider it necessary to give a certain portion of that cut to ~  

mend, Sir Basil Blackett, from my own pocket. 

JIr. O. D1U'aiswami Alyugu: Sir, it is extremely gratifying to hoar 
from Sir Malcolm HnilE", thRt thiR is R most beneficial measure which hal> 
been undertaken Ilnd h~  such serioUR objection must not be made even to 
the extent of milking him to pn:v Re. 100 out. of his pocket. Sir, if it comes ,to 
that, I am also \dlling t.o flhare the expenditure out of m'y own pocket rather 
than mnke un f'xp!:'nditure from the public revenues, if I satisfy him that 
this expenditure which has been incurred iR neither economical nor fruitful. 
Sir, I will he able to convince him in 11 ",hort timll, however, that (lither 
this Committee must be t'lIdEld or it must be mended. In connection with 
this Ht'solution which WIIS iRRued bv His Excelleoncy the Governor General 
I have the honour to ",tate in the' fil'f!t i ~  that thiR communieation 
was started about. JUll(' Hl23 , almoRt when the first Assembly was on it-s 
death bed. And, when it was started or communicated to the various 
LoeBI Governments Mnd High Courts, rt'ports were finally received, thE' last 
communication that has been Rent WR9 on .the 19th J anuarv 1924, Bnd then 
the Resolution itNelf WI\II pRRsed by Hifl Exeelleney on the'24th of Janua.ry' 
1924, six day" before the commencement of this Assembly. Sir, I should 
think that, having waited, having tolerated the judicial delays for KO many 
.veBrs and probRbly so ntl1ny decades-I find in th(l course of the correspon-
dence on the communiClltion itllelf, that this quest.ion hilS been troubling 
not only now but from the yerlr 1878-he could well have postponed it for 
Rix dllVs mort-> Ilnd taken t,he opinion of this IAlgislative Assembl:v, which 
cOllsists of sevt'ral legul luminaries who huvs ('om(! from vlLrious provinces, 
like Sir SivBswmny Aiyer, Diwan Bahadur T. Rangachariar, Dr. Gour, Mr. 
N('ogy and so many ()theri!. Sir, I run rAnxious to mention to you that I 
take an objection at this stage itself, although this discussion may more 
fullv he gone through when the budget demand for the larger amount of 
nil," 2 lakh" ~ i  be coming up on the 29th instant. Dealing us I do with 
a lawver.Viceroy, I must be guarded  in taking objection in the ftrst in· 
stance IlS he iN likely to plead estoppel or res judioata if I bring it up on the 
2Qth. 

Sir, ill this connection I sent Borne interpeJlations and only one question 
waR answered the other day, but the rest were dis8110wed. If I mention 
these questions u{(ain, it is not with IIny ides of disputing the ruling made 
bv the Honourable the President, to which I always submit, but to briug 
to your knowledge point.s of information which I wllDted to elicit. 1'h(' 
~ i  were: 

.. (8) Will the Government. be pleued to .t.ate whether .... Iect. number 01 
ex.nerienced lubordillAt8 .ludici ... 1 Moen aDd experienced ,PI'act.itioner. 
in, each Province were consulted hy tbe Local Government. on tbl. reference! 
If" the anawer iR in t.he negative, will tbe Governmont be pI_elf to .tate 
wh:v ~ ch a <'Onaultation wall not beld before launching on a coatly com· 
mit.tep.? 
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(I) II it not a fact that among the opinions collected there is a preponderance 
of view., t.hat the delays in the disposal of mits, appeals anel execution 
proceedings Bre due JlOt. so much to the defective laws al to defective 
method 1 of enforcing the ari ~  provisionl of law! 

(g) Is it not. a fact that among the opinionl collected there i ... strong representa-
tion that shortage of Courts ill one of the main reasonl for the delays in the 
disposal of suits, etc.! If 80, will the Government. be pleued to state why 
the Committee is not required to inquire into the strength of the judici8I 
eatablishmenta maintained in each province 1 

(A) Is it not. a fact that among the collected opinions on the reference in question 
there is a strong expression of opinion notably by the Government of 

~a  that the question of o"laYII with regard to the administration of 
crimmal justice might also lip referred to the proposed Committee for 
investigation and report! If 50, will the Government ~ pleased to state 
why the terms of reference to the CommiU,efl do not include the administra· 
tion of criminal justice a8 well! 

(i) Will the Government he pleased to I'efer th'e question of the necessity for such 
a Committee t.o the Legislative Assembly and the several Provinci&l 
Councils for ascertaining their views? If the answer to this question is 
in the affirmative, will the Government be pleased to sURpend the operations 
of the Committee until the Baid views are obtained! 

(j) (i) Will the Government be pleased to state whether any of the High Courts 
is in the habit of inspecting the subordinate courts and scrutinising their 
work personally in addition to their paBsing remarks on the periodical 
returns! 

(ii) If the answer to (i) above is in the affirmative, will the Government be 
pleas"d to stilt&-

(a) which High Court is in I\uch habit! 

(b) the number of Court. inspected wit.hin the year, say, 1922·23! 
(e) time spent over inspection of each Court 1" . 

All these questions were intended to open the eyes of the Honourable 
Members on the Treusury Bench that a dispute is likely to be raised over 
the advisability of stnrting this Committee or over the competency of this 
-Committee to go into all the questions which are necessary without involv-
i ~ any additional expenditure for an additional Committee. t:iir, these 
-questions were disallowed. Now. I have to place before you an abstract 
which I myself have made of the opinions which have been collected from 
the various referees. But I should think that, when questions like these 
are put, they must be ltnswered in a good spirit, for this reason that it is 
,an open secret that questions are put not so much for the edification of 
the questioner alone but for tbeo-edification of the entire Assembly. Sir, 
starred questions ought to be like stars which twinkle on the horizon of the 
Assembly in order to be an eye-opener for every Member of the Assembly. 
'l'hey are so mRny C. S. I. 's-they are Companions of the Star of India. 
That useful purpose is often served by starred questions and, if they are 
disallowed, I am sorry to say, Sir, that Members will be at a disadvantage 
in Dot knowing the facts and in not. being able to focus attention on im-
portant questions. 

Now, Sir, Hill, Excellency the Governor General issued a c i ~ 

on or about the 25th or 28th of June 1928, calling for infonno.tion  from 
various High Courts and from the various Governments. In that commu-
nication which was issued there are inherent points which condemn the 
procedure itself. He himself admits that the delays are due to the custo-
mary laws which exist. He admits that the jQint fllmily system is also 

~ i  he admits that the insufficiency of the strength of establish-
ment must also be a cause j he admits that the difference of circumstances 
in each province must 111so be taken into 8Ccount. In the face of so many 
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ac:hnissions and so Ilumy confessiolll; which havo been made in those com-
muniClltions, 1 lo.w£! this House to 8Uy whether th(l Committee which he 
has actually now fonned and the tcnnR of reference which he hail made 
to that Committee justify the issuing of such a costly CommitttlO in such 
an impt!rfect manner. Sir, he has given certain figures ill thll communi-
cation which he has made pointing out how mlmy execution applicatioll!, 
were pending or had to be returned for want of fruition of the decree, for 
want of decree holders getting full benefit of the decrees. But to say that 
3 lskhs and odd execution upplicatiolll! were pending in ~  will be u mis' 
leading figure to a layman, but to lawyers it will be cleur that the,y are the 
!Accumulations of over 12 years which the execution law "Hows and it is im· 
possible to get through all these execution applicatious in one da.v and uo 
lawyer will believe that 8 lakhl! of execution applications were filed lIIul 
rtc·turned for want of (!xecution iIi one yeur ulone. ~ir, 1. !Am llot going mure 
into th(' figures aud lwen the admitted statement of figures, which the 

ica~i  giveil, convey", ubilolutely llO meaning to a lawycr 
whatever It mlL'y cOJJve.v to thOSl' who are IIccu8tomed to deal 
with stBtistics. The statement r i ~i  to show the averllge duratioll 
of regulllr civil lippeah; in the High Court!! ill 1921. The number of 8PJll'U!t; 
ure mentioned there hut it is not giv('n for how lIluny years h ~  lire pl'nd· 
ing. To B lawyer it is quite un-understandable. To the 'l.'reusur.v Hellch 
it muy probably be very clear. 
t;ir, I hlive IInnlysed the ~ r  given by the various refereeil under· 

Koverul headings, Imd, if it is the privilege of nn HonourRblll MtJmber to 
place on the ~h  8 statement liS the Oovernment Hench does often, I lUll 
prepared 00 place thllt st"tement on the table. }'irst I will tllke the point 
under the heading 'I"utility of the Committee' and then the futility of the-
Committee for want of inclusion in it of an investigation into the causes of 
Ule deluys in the udministrlltion uf criminnl justice. HuggestioIl8 have been 
Illnde by several refereflS thut preliminnr.v loc81 Committees InIl.V first bl' 
fttllrted and the.v roilY be IISklld to make referencell IUJd suggc!ltions before II 
costly Committee goes out. There are certain referees who have said 
thut, unless the strength of the establishment is 1I1so to be investigllted and 
recltified, there is nbsolutd.v no use in " Committee of hi ~ kind. Thertl ar ~ 
Kome other referet'8 who hllvo made the suggestion for which I must mukt· 
" previous statement to you. The communication that hOR been made b." 
His jojxcellency the Governor General suggests that in the Committee to be· 
appointed, a gentleman from EnglaIld h ~ ,  importt!d to h~  methodR 
of nvoiding delay. Thnt WHS the point upon which severnl referees took 
objl!ction. In paragraph 4 of the t!oUlmunication. Hit< Excollenc.v tho 
Governor General said thllt: 
.. 'l'he Government of India recognise that the administration of Ilivil justice ill 

nOW·R provincial subject, hut t.he qUl'stiun under reference iK uue of wide and general 
importance on which uniform Kction is desirable. 'fhe immediate proposal which they 
have ill view is the appointmf'nt of a Committee to conaider the whole Cluealrion and 
they deaire, if possible, to IU80Ciate with this inquiry " Judge from England with 
experi!IDce of the steps taken in England in recent yeal's to expedite the course of civil· 
litllatIOll." " 
'ro tl)il!l propORlI1 IIl'verlll referees objected. c~r i  referlwloI U1udtl frivolom; 
Imggestions uud I will mention them. I will melltion the llllmeR 
of those whom I have classified undor the various headings whit!l.., 
I hnve jUf!t now givell. Tholle who hllVl' conceded thnt tho 
entire Committee is II futile Committc(! nnd that it is 1m un· 
necmlsary w!lste of mone.,' nre ver.v cric c ~  J udgef! of thcl High 
Courts. 1 ~ tilly /.It the outset that the Loonl Governments huve plnyed. 
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~ c  fiddle, or second tune to Hit! c~ c  the Governor Gcnerul't!, 
proposnl. But tlw.y are Jl()t the Iluthoritiet> ori the question of judiciul 
dcluJs. 1t is the High COurtK thut urc the competent uuthorities, lind if I 
mention to you nauwl> of Judgell who have thought thllt this Committee if; 
lin ubFlolutely lUle!eStl Committee, you will be startled to find that in the 
fuce of such opinion.,; the Committee hUH been started in hot hustt,. 'rhosc 
who have considered it to be uselest:! are the Honourablo Mr. JustiCl' 
Spenecr, Mr. JUstil'e Coutts-Trotter, Mr. ~ ic  Kumaraswamy 8astri, Mr. 
Justice Uumetlun, Mr .• Jutlti('E· Odgen-:, Mr. Justice Venkatllsubbu Hao, Mr . 
. J 11 stice Kennedy. 50 ~ r ('ent,. of Ull' HlIlIgoon High Court, Mr. Justice 
Jwulll }lrI\8I\d, Mr. JUtlticc Hot\t\ and Mr. JUI!ticc Mullick. These are all 
J udgetl of VL.r,v high stnndillg, of lurgl' Indian expericnce. and all these are 
of t.ht, opinion t.hat. thitl COlIlJllittpc' itl lli-ll'ltJtI!I. In the flwe of the opinion 
of tlue-h /I tltrong body of High Court Judgeli, is there ILny justification to. 
start 1\ COIl1mittt'c liIw thi/\ and thut in hot hnste without consulting thi" 
Legislative Assembly? Sir, supposing II. Committee like thiJ'l is to be iSSut.ld. 
ttll're is a ('('l'tain vol 11111 t' of rl'sponsiblt:> opinion t,hllt, to makt' it, complet(', 
to rnuke it mort· fruitful. thE' Commit,tee must b(' IIslted t,o invt'Rtigate 81so 
t,hl" CUUIOt'1i of dduy" ill t.ll<' administrfltion of criminlll jURt.i(!l'. 'I'he Hovent-
lIIellt of Bl'ugnl rec(l1Il1llt'nded it.; Mr. AUKt('II, Judicial Cornmil!lsioner. hilS 

rl'couullendlod it; :\lr .• )utlth·f' Kllnnsva Lnl hnR r('commendcd it. The\' 
hnvtl nil siated thl"ll, wit,hout an.\' addiiionul ~  this I\ubject tlIlI.V ~ , 
I,l' induded, hpMus(', ",Iwn the J udirinl ])eln,Ys Gommit.tee go about from 
plllee ~  pl:we, frolll provinc(' to provinc(', lind from distrid, to dilltrict, when 
t.lw.\· IIrC' ~ i i g !f"·.n'r",, pract.itiolll'l'S. clientR, merchllnts lind member" 
of t.lw l'bIllIlUt'J' of (OImnl'rc'c' lit whORe instsTlcfl evidently the whole pro-
('l'eding originlllly comrrlCuced-ulld 11.11 the!lc gentlemen are going to be exa-
millt'd "'" wit,nes8es,--ollt' I"Iddit,ionHI question to Rny of these gentlemen who 
IIpp(,ur Ill-: wit,Il('l\scs Itsking t,ht'm whet.ht'r h~  }l/tVI' ()ompluiut/\ ubout tho 
administ'J'lItion of (,riminlll ~ ,i  lind what remE-.dies h ~  would fmggel!t.-
will be 1\ \IReful funetion of thiR Committee. Is thl\t reserved for another' 
l 'olllmitt.Pf' '! Is therf' to 1)(' IUlot,her Committtw cORting 21 lllkhs for investi-
!.{Hting' til(> i ~  of , , ~  in the udministration of crimilllli jllst.ice'! Mir. 
in tlt(1 fuee of Kueh gg ~ i  from responsible people and no opinion 
~ i ~  it from un.v. I fnil to tll'e wh," His Excellency the Guvernor General 
lihould h"ve excluded Utili from t.h .. !I('.ope of rderence. M.r. Mtldgavkar, 
.J udiC'inl Comlllissioner, t.hl' HOJ\ournble Mr. J ustiCl' Shuh, Mr. Justice 
Ml\rt.!·n-t.lu-!s(· t.hree gtllltl£,Jnell-hnVt> tluggest{'d thnt befort' luunching upon 
a COITUlliUI'(' t;o g() over nil India. :V()U IllIl.V hnv(' ]ocill Committees Rppoint.ed 
to inquir(' Illld mnke /\uggest,ion/\ ulld report.s. Could thnt 1I0t huvl' been 
dOlU:':> \\'ould t,hllt not hnve bt!t'll 1\ more useful pla.n:1 Very likely. if 
HiI-: ~ ,  the (toVl'rllOr Herll'rlll with 1111 his legal ~ ri c  could go 
through h ~ reports from 10('111 Committees, he might himself have settled' 
t.lll' elltirt. lIInttel' without sturtinR' 1\ i ~  like thiH. I ask, Sir. wh;v 
t.his step Will' !lot tnken or h~  this 8uggeNtion was rejected? 

Then. Hil', t1u' quef;tioll nrilil'tI IlS to the strength of the judicinl c~ ah i h

IIWtlt,. Mlleh d.'pend/\ UpOII thl' equiplIlC'nt of t,he judicial etoltllblitlhmeut 
find /I lUl'ge lI\unber of gPlltlenll'\l to whom t.he question WitS referrt'd have 
1111 IInllllimom:l." liuggelit.ed tllllt, t.hnt ~ ,i  mURt also he n part of the in-
"lltlt.ignt,ioll. \III." 1 give you h ~ flumes'! Tho,\' nre t.he Honoura.ble Mr. 

~ ,i  V Clllmt;lIsubha ~a , t,h!' HOllourllhle the Chief .J ustic(' of MRdrll8, 
the Govermmmt of tlw tJnited Provinces. Mr. Justice Daniels, Mr. Justictl' 
Hvvl's, ~ r .. ~ ic  J .. indRI!.Y. Mr. ,JustiCl' WRIsh, t.he Chief Justice of ttl(> 
Ailllhllhnd i~h Court" Mr. ·,Jnst.ice R ~ , LIlI, the Chief .Justi(·,(, of Rihar 
lind Orissli. :\11' .• JUi5ticc l\icl)llI'rSOll, Mr. Jm:ti(,ll  Mulli(,k lind Mr. JURti(,l' 
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~  Is that not a ic~  influentinl body to be takell into considera-

~ , and yet t!te suggestiOn of so many gentlemen has been summarily 
r c~  and ~  ~c c ~ ~h  Governor General in the Uel!olutioll ap-
pomtl.ng the Comnllttee dlstmctl,Y SHyS tht they Flhall !lot go into the 

~  of, the strength ~ the ~ a i h  What is the reason assigned 
fOf this? The reaBon assigned 18 that they do not want to increase the ex-
penditure on the administration of civil jliRticp. Whetht'f vou are going to 
increase the establishment or not, let it hI' left. to His· Excellency· the 
Goyernor General after r c i i~ g the H(·port. You lllE\'y cOllsult the i.egis-
bt.lve Assembly 011 that question or h ~ ~ ca  CouJldJs baclluRe it hB!:! be-
come also a provincial subject. But why I'hould he i'lt;op nIl inquiry on that 
score into the strength of the judicial 6stllblishment,,:' Thnt i" exaetIv mv 
question. Why should not thiN Committee, W}Wll h ~  go from plu'ee t;) 
rlace, from district to distriot, find out whether the cstablishmenb; are suBi. 
eientl.y strong or not? If they nrc, let them t;UJ thot thl!Y ure strong enough 
and no increuse is neceSl.mry, but if t.hey are lloceS!lary, what is the haml in 
taking their suggestions, 80 that if finances ~ i , if circumstances neces-
sitate it, you may appoint:udditional officerA to roduce the delay? Sir, it 
will he mi!;construed if I Hf\y why thill inquiry hl\S benll prohibit.ed. :If; if I 
make !lny insiuuutiolll; on that account; 1 flm far from :111.'· desire to mllke 
them. but at the same time the ~ i i R or this ~  ('oIllTH'1 lIW to 
say that if the strlmgth of the (lstnblisluIlPlIt" wu.s nlso inv('stigated lIud it 
wus found that lin additional strl'ngth \\'M neCPSKllr) it ,,:ould ~ ill the 
cadre of Munsifs and Sllh-Judgp(; and Dit;trict ,Tudg('s Illd not of tIl(> flLv-
ourite appointrmmts. Sir, there wus 1\ suggestion, us I have told you 
~ r a , that 11 .• !gl' from Englnnd IOURt be importc'd, but. it was protested 
against only by four Judges und yet His c c~  the Governor General 
found it very delicate to prm!8 it 1L1ly further Rnd hm; omitted it 
from his present Resolution, and t.herefore it is necdlesR for Int' to say any-
tUng more about. it. 

There were various curious suggestions made by several gentlemen. 
One suggestion was that the law relating to tlw addition of legal representa-
ti ves, when a defendant or plaintift dies, must he t\Itered 1'\0 as to throw the 
ouus of proof on the lega.l representative of the deooased-the onus of bring-
i ~ himself on reoord, as the legal representative of the deceased. If a 
plaintiff dies and there is no legal representative, everybody knows that 
the suit abates, If a defendant dies and if the plaintift does 1l0t bring any 
legal representative on record, the Imggestion of the Judge who has had so 
much of experiencl.'-I need not mention his name-iR to tllll eftect that 
a decree must be passed in the absonce of the defendant. The onus will be on 
the legal representative to come to Court. It is really 0. wonder why he 
did not throw the onus 011 the deceRRed himself instmm of putting it on the 
Ip.gal roprest.lntativc of the deceased. Another (I\lrious ~ gg i  is made 
that there must be a registration of the names of ITwmbers of joint families. 
'Ihe narneR of members of Joint Hindu families not being kno'fll to litigllnts, 
difficulties and delaTS often arise, aud, in order to know who the mmnbc1'8 
of a joint family ar~ when a suit ill brought, the suggeMtion iF! made that a 
registration may be made of the members of joint families. I believe it 
is an addition to the death Bnd birth registers which are kept by the various 
municipalities and unions. 'When f1 member ifl born to a joint family his 
lIame is entered there. When a member of ·a joint family dies his namel 
is .&190 entered there. But I do not know wbat kind of registration is sug-
~  by this Judge. He says tha.t a registration must be made and a 
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system of r gi ra~i  .must be i ~ c ~  Probably ~  is i r ci~g ~  
bouth Afnclln legislation about Indians In South Africa to the Indians lD 
India. itsetf. Then he says that a registration of the names and addresses 
of legal representatives of deceased persons must be made. I wonder how 
this can be done. Before a man dies who is to register the names of aU 
his legal representatives? Until the man dies, nobody knows who his legal 
H!presentatives 6l'e. 'rhe question can arise only after the man's death. 
'nleS6 aro some of the suggestions which have been made by some of the 
referees. Why I make It mention of these gg ~ i  here is to show 
that it is the gentlemen who have made such suggestions as these that have 
Hupported t.he appointment of the Committee. (The Honourable Sir Malcolm 
Hailey: I, No "). 

Is it a.t all justifiable to have a. Committee started on such an expen-
sive basis? If it is thought that, now tha.t a Committee has come into 
I 'xistencH it is not advisable for anybody to oppose .it, I for one will say 
that I urn not opposing any measures that are taken for reducing the delay 
in law courts, but the line on which you work must justify the existence 
-of the Committee. The reference to the Committee that has been made by 
His Ex('ellencv the Governor General is to inquire into the operation and 
nffocts of the substa.ntive and adjective law, whether enacted or otherwise, 
followed by tho courts in India in the disposal of trivil suits, appeals, applica-
tions, etc. Thllt is the refcrence. The Committee will not inquire into the 
stl'ength of the judicial establishments maintained in each r i c ~  there 
i .. a .,trict injunction to them not to inquire. I ",ish to know what justi-
fication is there for that prohibition, when a reference is made to gentlemen 
who aro competent to go into the entire question. Still h~  gentlemen 
fire asked not to go into this important question of the strengtb of the judi-
('ial estahlit:;hments! In the face of the opinions that I ha.ve placed before 
you, is it justifiable to sa.y that there was 8. consensus of opinion among 
.11 those persons to whom the matter was refetTed, that a. Committee must 
cr,me into existence? I am sorry to say this, instead of . con • I mUl'lt put 
. non '. Now, Sir, I am certain that if this ltesolution of His Excellency 
the Governor General were placed belore the Honourable the President of 
this Assembly, he would declnre ., The Noes hnve it." That is the prepon-
derance of opinion if we con gRther it carefully from the opinions that have 
h~  circulated along with this Resolution. There is no denying the fact 
that so long as the system on which the Courts work is like this, so long 
as the concrete that has been used for the foundation of these British Courts, 
01' for that matter of any such Court is perjury and forgery, \\'e can never 
'come to a state when we can reduce this litigation. The methods are else-
where. The methods are different from those which have bcen suggested in 
this reference. In fact, one Judge of the Madras High Court stated that 
he would rather like to have tardy justice than speedy injustice. Cutting 
,.hort appeals, cutting short revision petitions, cutting short interlocutory 
applications-all this will not he of anv use in rendering the administration 
of justice more effective and more speedy. It all dependR upon the per-
Ronnel, Bnd if 'the question of the strength of the judicial establishments 
.. ~  into and .the. Committee ~ gi  to i~ iga  int.o the appointment 
~ civilmns as Dllltnct .Tudges Without Bny Idea. or experience of civil law, 
~  any experience or tra.ining a8 Munsifs or Sub-judges, without any 

, ~  whatever the whole matter will be clen.red up. Apart from 
tIllS, ,it is absolutely necessary that His Excellency the Governor General 
when he starts a Committee like this, flhould make it os perfect as i ~ 
80 far 8S the scope of reference to the Committee is concerned and leave 
tho rest to God. Delays may exist, litigation may go on, probably till the 
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millonnium is reached, probably till the courts are boycotted and panchayaiB 
are resorted to. In fact, Jl"8U8 of Nazareth was asked by a la."')'er (you 
will find it in St. Matthew) .. Muster, which is the great commandolent 
iii the law." Lord Jesus said into him: .. Thou shalt love the Lord th, 
God with all thy heart and with aU thy soul and with aU thy mind. h~ 
\1,\ tllt' first and great commandment Rnd the second is like unto it thou 
shalt love thy neighbour as thyself. On thelia two commandments hang 
Mil the law and t11(1 prophets." We lire not going to reach tha.t millenniulll. 
In the limited sphere in which WE' arf' working, let UR work in Mudl II 

mnnner thll,t when n Committ(>e is Mtartllcl in fI bona fi·dr spirit lind right 
('urnest, let it be a Committee with absolute powers, with the fullest ~, 

Jlossiblp to go into every possible question that is now crnuting 
delay in judicial disJlOlIIIIs. 'l'hat iR the reason why I said 
that I will end this committeI' or mend it. ]t ill not too late. By aU means 
Iflt the grant bl;' sanctioned h~  this AMsembly but it iR high time for HiM 
~ c c  the Governor nNWrll) to take into l'onMideration h ~  ~ ggc  

tions and improve tilt' COlllluittetl h." lmlarging the Rcope of referencl;' and 
nt laMt mllke tht· gllme of hi~ Committ.e£' worth the cnndl£' of 2i lRkhM of 
r c~  

Mr. Pr .. ideDf.: The origi'llnl question was: 
.. That a supplementary 8um not excl'eding Rs. 2,29,000 be granted to the Oovl'rnor 

General in Council to defray the cbarlles which will come in courae of payment during 
the year ending the 31st day, of Marcb. 1924. in reApect of • Miace1taneo\lA.' .. . 

R;nce which a rl!tiuctiou has been ~  

Dlwaa Bahadur X. BamachaD4rs B.ao: I lwg to withdraw my motion. 

Mr. O. Darailwaml AlyaDgar: If tho HOllourahll>. Member w.ithdrl\wtoO, I 
wish to move 

Mr. PreI1dent: The HOJlourablt· !lvl('mber'", rightl' in thiH matter urI' 
tlw,ll'. 'I'he DiwBn Bllhadur moved the reduction Rnd haR allked for II"Ilvl' 
to withdraw. If the Honourable Member objetlttl to the withdrawal, tben 
tht' motion ~  be put. 

Xr. O. Daras.waml AlYaDIU: 1 obj('l!t to tIll' wit,hdru\\'ul. 

Mr. Prllidenf.: h ~ question ill: 
... Th"t a reduced 811ppl@1llel1tary Bum of Ra. 2,28,900 be grantt'!d to the r~ r 

General in Council to defray tbe charges which will come in course of payment dUrlfltp; 
thl! year ending the 31st day of March, 1924. in relpect of • MilcellanlOul.' " 

1'lw motion was negatived. 

Xr. PrIIideDt: TIll' question is: 
.. 'fhat a 8upplt'!ml'ntary Rum not c i ~ Rs .. 2,29,000. be granted to the r~  

O.'neral in Council to defray thl! charges which WIll come III courle of paymat dnnD« 
the year eliding tho 3bt day of March, 1924, in rell}lllCt of • Miacellaneou8.' " 

'.1'111' motion was adopt-ed. • 

ADJllSTMJo;NTS WITH I'HO"INCIAl, GOVERNKKNT8. 

IIr. President: 'I'lli' que!ltion is: 
,i That." 5um ,",t ,,~ i  Rs. 15,44,000 be granted to tilt'! Governor General 10 

Council to defra)' the harR ~ which will com" ;11 COUI'M' of paymf'nt during thll 'leu-
finding the 3bt day of MIU'!:h. 1924, in l'e8ped of • Adjustml'ntB with Provinci.1i 
Governments.' ., 

'1'he motion WIAS adopted. 
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llEFUNDs. 

Kr. PreatdeDt: '1'111' question is: 

"That. Hilum uut excefldiug HIl. 78,000 be ItJ'Rnted to l.he Govel'nol' General in 
eUllucil to defray t.he chargllR which will come III l<Ourlt' uf payment dW'ing the YMr 
",ding the 311t lay uf Mal1!h. 1924, in re.ped of • Refund •. ' .. ' 

Tilt· lIIotion ~ udoph'1. 

~ R  \\'V.ST I"aoNTIKIt 1'UOYDWE. 

Mr. PlIlddeDt: 'rhe question is: 

.. That H 811m not "l«(!e(,ding Rh. 32,000 he KI'Rnted to 1111,' Governor General in 
Coullcil tu defl'ay the l'hal'geh whil:h will come in (.'(Jursl' uf payment during the ,.1' 
"'Iuling the 3bt dRY of M8I'('11, 1924, ill ~  of the' ;, IIl'th.'Wf'st Frolltif'r Province,' .. 

The motion \\'Mf; udopted. 

Mr. President: Tilt' qucstion is: 

., Thlli, IL sum 1101 IIxI,p,ediug Rs. 58,QO() hI'! Itt'liut,cd to the (1o"el'UOI' General in 
Council to defl'ay ti\(' duU'gf'H which will come ill QUUI'fil' of payment dnl'ing the year 
~ i g tIJ" 31st a~  Ill' MIII'"IJ, 1924, ill I'c"ppd of • Haluchi"bm.' .. 

'I'lIt' mot.ion WI\I; II.doptl!d, 

TIll' Assmnbly then udjnutTllld for ~ ch till 'I'''n·t! of till' Clock 

Thc AS8Cfllbl,v I't!'IUIi;elllhled ufkl' LUDCh ut Three oi ~ Clock, 
~  r. Dcput,v President (DiwlI.ll Hnlllldur T. Hungll('hurillr) ill tiw Ch·.dr. 

D.:I.II1, 

Mr. Deputy President: 'rhe ~ i  is: 

., That a sum not exceeding RH. 88,000 he grnnted tu t.he Governor General in 
Council to defl'ay the ehal'gps which will come in course of. payment during the year 
.. ndillg the 31st day of MAI'ch, 1924, in rt1spe(1t of 'Delhi.' ". 

Dr. B. 'S. Gour: Hir, I huvtl alrl'6d,y !laid what I had to ~  in connec· 
tion with m,Y amendment under Hl'ud 14 when 1 called UpOIl !!lOme rt'spon· 
Hibhl officer to supply the detltils which Mr. Gwynne promised to the mem· 
bers of the !<'inance Coullnittet" UH }If!r r ~gr h 7, ~  78, of the pro· 
(ltledings of the i i ~  COlllmitt.t't', ~ to how the umount of Hs, 25,000 
rtlquired to cover t.ht. (IOHt of t.\ll' grlmt of certuin concC!lIlions in respect of 
the pay and UIlO"'IID(!C!; to the miuisteriul establishment employe.d in the 
·ofliec of thp Deputy Commissionel', Delhi, Wtit! arrived ut, 

The BODourable Sir Jlalcolm Baney: I UUl ablll to give the Honourable 
Ml'mber the ~ i  he rtlquit'es, 'J'lw stor,v gO('); back rt'all:v to 1921 
""hen the Punjab GovemUH'nt c ri ~  out c(')-tllin r i~i i  of Jla,v of tht' 
whole of thl;'ir Imbordinate establishments. I 1l1lW say that we have at 
Delhi alway!! follmn·d t.lw Punjah scales of pa:\' ~ h~ I!ubortiinate tlKtnh '. 
liRhments. ~ took over the tll'ltablil!hment from the Punjab and we 
reoruit from t,h(l sanw sourct,; we have therefore, ai; 1& maUl'r of procedure. 
~ a  followed th(l Ilame rates of pay, Now, in ]921, the rateR of pay 
~i  generally throughout tht' Punjl\h to subordinate ('stablh>llJlwnt Wl're 
:as follows, For tholll' whose pay and t,emporar:v allowances did not exceed 
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Rs. 100 a month, an increase of 40 per cent; fe"r those drawing pay and 
temporary allowances from Rs. 101 to Rs. 200, an increase of 80 per cent ~ 
for those drawing pay and temporBl'Y allowances over Rs. 200 a month, 
the increase of pay wae 20 per oent. These were limiting maxima beyond 
which the increased scales of pay were not to go. Now, in oalculating 
those increases, the rule was laid down that all continuous service, whether 
temporay, probationary or permanent, would count towards increments in 
the various scales; that was the general rule which regulated the method ot 
calculating increments. Since then the Punjab Government has made some 
changes in detail in the manner of calculating these incremtlnts; the lust 
change made by them was one which looks somewhat innocuous as stat,cd 
but which had considerable etlect in modifying the increments given to 
clerks. The concession was this. I have pointed out that the originul 
orders declared that oontinuous service for the purpose of this calculation 
included only temporary, probationary and permanent service. It WIiS 
now decided to include also officiating and sull f'TO tempore service. As 
:1 result of that rule, whiohwas applied also to De hi establishments, it was 
necessary to recalculate the increments of an establishment of about 100 
persons. I cannot say that it affected them an, but thcre were 8bO\d, 
98 or a 100 clerks in the Deputy Commissioner's officf' itself 
Rnd in the variouR officeR attached to the Deputy Commissioner's 
office, revenue establishments uncI the like, who were affeoted by 
this change. The result of those calculations by the Aooountl! Officer ... 
was to show that the pay of clerks generally affected would be in· 
creased by about Rs. 8,000 to Rs. 9,000 a year. The sum of Rs. 25,000 is 
accounted for by the fact that we had to make back payments to them 
from the date on which thil! rule WIlS given effect to in the Punjab, namely, 
1921. I t}tmk it has been suggest,ed that the total incrcnsfJ of plly given 
to these olerks fr('Jm the very ~ i g amounted to something likp 100 
per cent. That, Sir, is not so. Taking pay as a whole, I find that going 
right back to the period before any temporary or war additions were 
given, the increase generally to these clerks has amounted to somethin:;: 
like 60 per cent. That is the maximum. I have explained to the Honour 
·able Member that the net increase owing to this change of rule, which 
affecW about 100 persons, is between Us. 8,000 and RII. 9,000 a year. I do 
not think that he desires that J should place before the House a statement 
showing how the pay of each of these 100 clerks has been affeoted. (Dr. 
H. B. Gour: .. No, Sir ".) The figures which we have quoted to the Rouse 
have heen obtained by the Acoounts Offioers and merely show the change 
made by introducing this new method of caloulation. 

Mr. Deputy President: The question is: , 
.. That .. II1UII not exceeding RI. 88,000 he granted to the Governor General in 

Council to defray the charges which will come in course of payment during the year 
ending the 31st day of March, 1924, in re8pect of • Delhi.' .. 

The motion was adopted. 
t, 

COORG. 

Mr. Deput, Prllldent: The question is: 
.. Tha,t .. .urn not exceeding RI. 19,000 be lP'anted to the Governor General in 

Council to defray tbe charges 1Ithich wm come in courRe of payment during the year 
ending the 31st day I)f March, 1924, in respect of 'Coorg.' .. 

The motion was adopted. 
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.AJMER-MBItWARA. 

Mr. Deputy Prel1dent: The question is: 
.. That a Bum not exceeding Re. 35,000 be granted to the Governor General in 

Council to defray the charges which w. cODle in conrse of payment during the year 
ending the 31st day of March, 1924, in respeet of • Ajmer.Merwara.· " 

The motion was adopted. 

RAJPUTANA. 

Mr. Deputy Presldent: 'I'he question is: 
.. That a 8um not excellding Rs. 17,000 be granted to the ,Governor General in 

Council to defray thl! cha1'ges wbich will come in course of payment during the year-
ending the 31st day of Mal'ch, 1924, in respect of I Rajputana.' " 

The motion Was adopted. 

CENTltAI. INDIA. 

Mr. Deputy President: 'I'he question is: 
.. That a sum not exceeding R8. 14,000 be granted to the Governor General in 

Council to defray the ehal'g"s which will come in courae of payment during the ye&!O 
ending the 31st dllY of Mar(:II, 1924, in respect of • Central India.' .. 

'rhe motion ~  adopted. 

~  IN ENGLAND. 

Mr. Deputy Presldent: The question is: • 

.. That II sum not exceeding Re. 2,19,000 be gl-anted to the Governor General in 
Council to ra~ the charges whieh will come in courae of payment during the year 
ending the 31st Qlly of March, 1924, in respect of • Expenditure in England.:...secretary 
of State for India.' ". . • 

The motion was adopted. 

IN'THRE8T-FRRE Anv ANCES. 

J[r. Deputy Pr8lldeDt: The question is: 
.. That a 8um not exceeding R8. 5,30,000 be granted to. the Governor General in 

Council to defl'ay the charges which will come in course of payment durin, the year 
ending the 31lt day of March, 1924, in respect of • Interest·free advances.' • 

The motion was adopted. 

The .Assembly then adjourned till Eleven of the Clock on Thursday, 
the 21st February. 1924. 

e 
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